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COUN9IL OF f3TATE. 

Wetinesday, 11t~ li'e!w:un,ry, 1931. 

The Council met in the Council Chamber of tht" Council House IIot Eleven 
$)f the Clock, the Honou:able the President in the Chair .. 

MEMBERS SWORN: 

The Honourable Saiyed. Mohamed. Padshah Sahib Dahadur (Ma:4'a.s I 
Muhammadan). . 

The Honourable S",rdar Baha.d'lr Shivdev Singh Uberoi (Punjab: Sikh). 
The Hono'lrable Sir .Tohn Perronet Thompson, K.C.I.E., C.S.I. (Delhi: 

Nominated Official). 

QUESTIONS AND ANSWERS. 

THE DACCA-.4.BICHA RAll.WAY. 

1. TUE HONOURABLE BABU: JAGADISH CHANDRA BANERJEE: 
·(11) Does considerable discontent exist in Eastern Bengalowing to the d~lay 
In the materialisation of the Dacca-Aricha Railway' . . 

(6) Was a committee known as the StatiOl.l Site Committee formed. in 
;Dacca in this connection , 

(e) Wa.s the work of the Station Site Committee suspende4 , 
ld) If so, will Government be pleased to state the reasons for such suspen-

sion¥ 
(e) Will Government state the time that is now taken by 8 journey f:rom 

Dacca to Calcutta via Narayanganj , . 
(f) Will Government be pleased to make a statement of the cost of a 

journey from Dacca to Calcutta via Narayanganj by diffErent cI.asses 1 . 
(g) Are toss and delay caused to the public by the present travelling 

alTangements ! ' 

THE HONOURABLE MR. J. A. WOODHEAD: (a) Government are· aware 
tha.t a ct'rtain amount of disappointmEnt exi~t~ in Eastern Bengal owing to 
.actIve construction of the Dacca-Ari~ha Railway having not yet been begun. 

(b) Yes . 
. (e) and (d). The Station Site Committee has not yet functioned and cannot 

do so until the Committee appointed by the Bengal Government tocoDsidEr 
the question of waterways and headways has completed its investigation as 
tbe Bi.tin~ of stations depends upon the amount of headway necessary for 
certain rIvers. 

(e) 15 hours 20 minutes. 
( 9 ) 
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(J) 1 At clMs 
2nd class 
Intermediate class 
3rd class 

RII. a. p. 
35 15 9 
21 II 9 
8 10 3 
5 6 3 

(g) Government are aware that t,he Dacca·Aricha. Railway would afford 
a quicker and chea.per route. 

F.\RE9 CHARGED :BY INl,A.ND STEAMER COJIP~NIES PLYING ON 'mE RIVBB! 
GANGES AND BRAJDLU>Ul'TRA.. 

liiio 

2. THE HONOURA.:BLE BA.:BU JAGADISH CHANDRA BANERJEE: 
(a) Will Government be pleased to make a statement a.s to the rules on the 
basis of which fares are calculated by the inland steamer companies plying 
on the rivers Ganges and Brahmaputtra' 

(b) Will Government be pleased to lay on the table a comparative state· 
ment showin$ the present fares as well as the fares prevailing during the last 
five years' 

THE HONOUR.\:BLE MR. J. A. "OODHEAD: (a) An enquiry was made 
from the Joint Inland Steamer Companie!l with reference to the Honourable 
Kember's question and they have replied as follows: 

.. The Inland Steamer Companies plying on the rivers Ganges and Brahmaputtra 
follow, so far as suitable and practicable, the procedure observed by the railways in con. 
junction with whom they exchange traffic in through booking. 

The Inland Steamer Companies charge in respect of third class paseenger tramc OD 
their steamer services up to a maximum of 4 pies per mile. The fares on the ~ 
.rvioe are specially low to compensate paaaengers for the slow cargo.carrying ~ 
againat the quicker direl!t rail routes available. The fares on both the Padma and 
Brabmaputtra rivers are baaed on a scale of 4 pies per mile. " 

(b) A copy of a statement furnished by the Joint Inland Steamer Com-
panies is laid on the table. 

Statement. 

Stationa. I Fares. 

Service. Miles. Bemarb. 
Between and 1931. I 1926. I 

I 

1 2 3 4 5 I (\ 7 ! 

. \ \ 
, 

RI. 8. p.1 Re. 8. p. 

Ganges servil'e I Goalundo . Rajsh&bi . 124 1 9 0 1 9 9 By slow 
Cl!orgo Mr. 
VIce stea-
mers. 

Ditto I Do. . Rajmahal 241 2 2 3 .2 1 6 Ditto. 

Ditto I Do. . Monghyr 362 
I 

2 13 3 2 9 3 Ditto. 

Ditto I Do. P8tna 444 3 7 6 2 15 3 Ditto. 
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Service. 

Stations. Fares. I 
Remarks. 

Between and 

2 3 ------1--- ----.----
Ganges service Goalundo 

(Padma). 
Tarpassa 
(Lohajung). 

":·'1 ":1. I ':'. I 
I ~I----

Rs. a. p. Rs. a. P., 
69

1 
1 7 0 1 2 3: 

7 

-
Ditto Do. Naraingunge 

Ditto Do. Chandpur 

Ditto Naraingunge· Do. 

Ditto 

Ditto 

Ditt~ 

Ditto 

Ditto 

Ditto 

Ditto 

Ditto 

Ditto 

Ditto 

Ditto 

Ditto 

Brahmaputtra 

Ditto 

Ditto 

Ditto 

Ditto 

Do. 

Do. 

Do. 

Do. 

Sureswar 

Tarpassa 
. (Lohajung). 
I ,Mowah • 
I 

I. Nandalalpur 

Do. • I Kadirpur . 

Do. Topakhola 
(Faridpur). 

Chandpur Sureswar. 

Do. 

Do. 

Do. 

Do. 

Do. 

Goalundo. 

Do. 

Do. 

Do. 

Do. 

Tarpassa 
(Lohajung) 

Mowah 

Nandalalpur 

Kadirpur .\' 
Topakhola 
(Faridpur). 

Serajgunge 

Dhubri 

Pandu 

Tezpur 

pibrugarh 

104 I 2 2 9 1 15 3 I 
95 

37 

35 

35 

50 

53 

I 15 9 

o 12 6 

13 3! 
1 

o 0 I 

OIl 

OIl 

9, 0 14 0: 
9 I 0 14 6: 

I 
o 13 9 0 It 3: 

1 '0 9 . I I 0 

9 1 0 3 

67 13 0 15 3 

26 0 8 II 0 10 O! 

26 

32 

41 

44 

78 

68 1 I 
214 

348 

460 

656 

o 8 \I 0 12 0 

o 10 

013 

o 14 

1 10 

II 
I 

II' 
I 9; 

0 1 

I 

o 12 

014 

o 13 

1 13 3 

1611,166 , , 
4 7 6 4 6 

7 4, 

9 6 

13 10 

0: 6Il 3 

o \ 8 12 0 

9 ,13 0 9 
I 

TJ:LEPRONE SERVICE TIl' DACCA. 

3. THE HONOUBABLE BABU JAGADISH CHANDRA BANERJEE: 
(i) Will Government be pleased to make a statement of the number of sub. 
scribers to the Government telephone service in Dacca 1 
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(ii) Will Government be pleased to state the amount of subscription that 
each subscriber hILS to pay 1 

(iii) Will Government be pleased to state whether the fleI~one 
lervice i:1. Da.cca is run on commercial lines t 

TIlE HONOUlUBLB SIB JOSEPH BHORE: (i' 'l'!l.~ GoVemDleo.t tele-
phone system at Dacca con9ists of the exchanges at Dacca. and Narayanganj 
with 161 and 75 connections, re«pectively; there is a free jllu.;tion ~ 
between the two exchanges. 

(ii) The annual rate of rental for a connection within :4 miles from eithel 
of the two exchanges is Re. 200, which is i!,he standard nte for a system of 
this size. '-

(iii) Yes. 

FUNCTIONS OF ASSISTANT COllMI.CJSIO'NERS OF INOO:Ml:-TAX AND OM 
INCOJIE TAX OFP'lCEBS. 

4. THE HOlll'OUBl\BLE BABU JAGADISH CHANDRA BANERJEE: 
(i) Will Government be pleased to state what are the functions of the 
Asl\istant Commissioners of Income-tax! 

(U) Will Government be pleased to state what are the :unctions of 
the Income-I,ax Officers t 

(iii) Will Government be pleased to define the relationship between the 
AssLtant Ccmmissioners of Income·tax and the Income-tax Officers t 

(it·.) Iii the work of assessment cf Inceme-tax by the Jncome-tax 
Officers supervised by the Assistant Commissioners of Income-tax ? 

(v) Are appeals aga.iDtit the decisions of Income-tax Officers heard by 
the Assistant Commissiooerlol of Income-tax' 

THE HOlll'OU'J..\BLB SIB ARTHUR MoWATTERS: (i) to (iii). The 
attention of the Hononrabl(' Member is.invited to paragmph 24 of the Instruc-
tions in the Income-tax Mauual, where he will find the information he seeks. 
It is difficult to compress it withh the limits of 'J.Ii answer tv a question. If 
hc does not !lossess a c0r>.~ "f the Income-tax Manual he will find one in the 
Libra.ry of this House. 

(iv) Under the control of the (Jommisaioner of Income-tax the Assistant 
Commissioners exercise ~enerl\l administrative supervision ovel the work of 
Income-tax Officers. Theyare not t;UPposed, nor have they any power, to 
interfere in individn~ll\8sessments, just 0.1'1 the Commission"r of Income-tax 
is not supposed, and has no power, to interfere in the Assistant Commisaioner's 
appella.te work. 

\1i} Ye... 

~ 

REOEIPTS FROM THE JUTE T4X IN BENiUL. ETC. 

'5. THlII HONOU&ABLE BABU JAGADISH CHANDRA BANERJEE: 
(i) Wjll Government be pleased to make a statement of the receipts from 
the jute ta.x in BengaJ. ! 

(ii) Will Government be pleased to stu.te how this money is generaJ.ly 
disposed of , 
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(iii) Do Government in.tP.nd to advance money to the Government 'of 
Bengal for the distribution of loans on reasonable securit.v among the Benga.l 
crutivators ! 

THE HONOu:a"-BLE SIB FR.-\NK NOYCE: (i) The amount reaJiaed 
from the export duty on jute during the last fivfl years haa been as foUowa : 

Ra. 
1925·26 3.67.66.a.S 
1926·27 3.94,65.232 
1927-28 4-.59.37.164-
1928-29 4-.21.4-3.294-
1929-30 • 4,65.73,884 

(ii) The proceeds of the duty are credited to the general revenues of the' 
Central Government. 

(iii\ The distribution of tal.·avi advance.. is 9. matter for t.he Local 
Government. No application for an additional advanre from the Provincial' 
LoaM FUl.d for this pU1'pOap. has yet been received by the Government of Indi~ 

CREATION OF A CENTRAL JUTE COMMITTEE, ETC. 

6. l'HE HO~OUB.ABLE BABU JAGADISH CHANDRA BANERJEE: 
ei) Will Government be pleased to make a statement 8S to what they hav~ 
done to give effect to the recommendations of the Roya.l Commission on Agrj" 
culture, especially in re.gard to the question of the fcrmation of t.he Centr"" 
Jute Committee' 

.,.. (ii) Was there a joint conference of the Bengal Chamber of COJnmeroe 
and the Bengal National Chamber of Commerce in Calcutta on the subject 
of propaganda in regard to the restriction of jute cultivation! 

(iii} Will Government be pleased to make a statement of the recom-
mendations of this conference in regard to this subject! 

THE HONOUBABL'B Sm FRANK NOYCE: ei) A report on the progress 
made in giving effect to the recommendations of the Royal Commission on 
Agriculture in India is available in the Library of the HOll'3e. The recom-
mendation of the Commission that a Centra.l Jute CommittM shoulrl be a. 
tablished haa heen accepted by the Government of India, who have d~id.ed 
to undertake legislation forthwith for the e:reat.ion of this Committee. Their 
conclusions as to the functionR of the Committee,.its personnel and the manner 
in which it should be financed have recently heen communicated to the LocQl 
Governments concerned, whc have been R.sked to submit any ~riticisms or 
mggestions which, after consultation with the commercial and -other i'lt.erestJI 
concerned, they mll.V have to offer R.t an early rlate, in order that ('rt)Vlirnment 
may proceed with the proposed legisla.tion wit~ the lea'!!t possible delay. 

(ii) Yes. 
(iii) A copy of the resolutions passed by the Conference is pbce.-I on the 

table. . 

BuoIlIMoM ptWIed.by lIIe BMgal Ohamber 0/ OotlUl'Mll'Ce arwIlAe Bengal National Ohamber of 
Oommerce and 0"-' commercial bodiu. 

1. "Whereas the position of the varied interests eonnected with jute is admittedly 
very serious; whereas something lIhould be done to ..,lieve the positior. and when1811 
until the Government are consulted and they make known what meuures are feasible 
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from their poml of view, it ill difficult to arrive at concrete aohemes, therefore, this Con. 
fH8l108 is 01 opinion that the Preaidimt be and is hereby requested to invite the 
Bononrable the Finance Member of the Government of Bengal, the Director of Agticul. 
tuN, the Registrar of Co· operative Societies and the Honourable the Minister in charge 
of the Department of Agriculture to fix an early date on which they can meet the memben 
at this Conference at Calcutta for the purpose. " 

2. "This Conference recognises the need for propaganda for the reetriction of next 
year's jute crop and is of opinion that the 'modus operandi ' thereof should be decided 
upon after discUSBion in the Conference with the Government officials. " 

3. "In the opinion of this Conference 'the Government should expedite the formation 
of the Central Jute Committee recommended by the Royal Commission· on Agriculture". 

PROGRESS OF OIVIl. AVIATION IN INDIA. 
a 

7. THE HONOURABLE BABU JAGADISH CHANDRA BANERJEE: 
(i) Will Government be pleased to m.a.ke a statement as to the progress of 
Civil Av·s.tion schemes in this country t 

Cii) Are Government considering the desirability of having an Air Mail 
service in the country 1 
• (iii) If so..1fill Government be pleased to ma.ke a statement regarding 

details 1 
(iv) Are Government considering any schemes in regard to a passenger 

service by air 1 

THE HONOURABLE SIR JOSEPH BHORE: (i) I would refer the 
Honourable Member to the proceedin~EI of the Standing Finance Committee, 
dated 17th .Ja.nuary, 1~30, Volume IX, No. 14. 

(;i) Yes, provided that the nl'cellS!l.ry funds can be made available. 
(iii) Details will be submitted to the Rtanding Finanr.e Committee in due 

()o')urse ani wHl subsequently be found in the published proceedings of thid 
Committee. 

(it,) Yes. 

RECRUITMENT OF mE LOWER SUBORDINATE STAFF ON mE EASTER.N BENGAL 
RAn.WAY. • 

8. TRl': BONOURA.'BLE BA'BU JAGADISH CHA..1IJDRA BANERJEE: 
(') Will Government be pleased to make a statement reJ!'ording the ·re.cruit. 
ment of the lower s.lhordinate staff on Lhe Eastern Bengp,l Railwa.y t 

(ii) Are tllf~re standiag orders of the RaHway Board directing railway 
adminhstrations to give preferi:'nce to ca.ndidates from the .ninority communi-
ties in t.he matter uf appointments , 

(iii) Will ('.-overnment be pleased. to lily on the table a statement showing 
the llumber of subordinate appointme1'lts fined up during th.: past year Rnd the 
names, quaJifica4:ions and nationalit!es of the ~andidates who have been 
appointed to thfl.,;e val'lancies 1 

(iv) What stoeP!! do Government propose to take to safeguard the interests 
of the minority communities in Eastern Beng-al in the matter of railway 
appointments ~ 

THE HONOURABLE MR .. J. A '\\OODHEAD: (i) In the Medical and 
Traffic. Dflpartmf3nts of the Eastern Bengal Railway recruitment of lower 
8ubordmate staff is made through sel('ctjon boards and this method is in 
course of extension to other Departments of thf' railway. 
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{iiI No. The general principles followed in the recruitment of subordi-
nate establishment on Railways are-· 

(!l) Members of all classes or communitiw possessing the necessary 
qualifications are eligible for appomtment to any branch of 
railway service. 

(b) When recruitment is conducted by means of competitiv-e exami-
nations one-third of the vacancibs :;hould be reserved for the 
redress of marked communal inequalit.ies. '" hen recruitment 
is carried on otherwise than by competitive examination steps 
should be taken to prevent an undue prepondprance of anyone 
class or community. 

(e) No candidate should be admitted who does not pOSRess the quali-
fications laid down aa the minimum necessary for the work to 
be done. 

(Aii) The information asked for is not available and Government do not 
oonsider that its value would be commensurate with the labour and expense 
of its collection. 

(iv) Beyond the application by the Eastern Bengal Railway ofthe gene-
ral principles stated in (ii) above, Government do not prOrOSf' any 'Ipecial 
safeguards for minority communities in Eastern Bengal. 

LOANS ro THE NAWAB OF DACCA. 

9. THE HONOU1iABLE BABlJ JAGADISH CH.ANDRA BA..~ERJEE: 
L. Will Govenu.r.ent be pleased to state if t.l:ie Xawab of Dacca has taken any 
loan from the Government of I ndia ~ 

2. H so, will Government btl pleased to state the amount of the loan 
as well as the terms on which the loan was grant-ed ~ 

3. "Till Government be pleased to state the year in which the loan was 
grant.ed as well as the circumstances under whi"h the Joan was granted ~ 

4. Will Government be pleased to state the rate of inter~st of this Joan ~ 

5. Do Government borrow money at a rate 'Of intert·st hi/Zher than the 
rate of interest that this loan carries with it ~ 

THE HONOUHABL.E SIR FRANK NOYCE: 1. Yes. 
2,3 and 4. The total amount of the loans advanced to the N~wab is 

Rs. 3,40,000, made up of a loan of Rs. 2,50,000 advanced in 1928 and one of 
Rs. 90,000 advanced in 1930, at a rate of interest a.t 3 per cent. per annum. 

D. Yes. 

THE HONOURABLE SAIYED MOHAMED PADSHAH SAHIB BAHA-
DUR: Is it also a fact. that the Government has adva.nced similar loans to 
Beveral other persons, as for instance ..•... 
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THE HONOURABLE THE PRESIDENT: The Honourable Member mus, 
not make a speech or use arguments. . 

THE HONOURABLE SA~ED l\WHAMED PADSHAH SAHIB BAHA-
DUR: I will give an iostannt;. 

THE HONOURABLE THE PRESIDENT: The Honourable Member is 
not asking for information, he is proceeding to gjve it. 

REPAYMENT OF THE LOAWS MADE BY THE GOVERNMENT OF lSDU T:l THE. 
NAWAB OF DAQCA. 

III 

10. 'l'HE HO'lQ'OUB.iBLE BAlIu JAGADISH CHAl\'T'DRA BANER.JEE = 
1. Was the estate of the Nawab of Dacca. brought under the Cour1l of Wards 
beca.u&e the Govemwent. of India advanced a loan to the Nawab ,. 

2. Will Government he pleased LO state: 
(i) Who is the present Manager of the Court of Wards admlnistering 

t!,le Nawab's estate t 
(U) Who was the last Manager' 

3. Will Government be pleased to etate what amount is pa.id monthly 
hy the estate towards the repayment of the Goverument of India loan ~ 

•. Will Govemruent he pleased to state how long the repayment 
has been going on Sot this 1'II.te , 

5. Will ('~ve~nt be pleased to state the present income of the: 
es1;d.te 1 

6. Will Government be pleased to state what was the income of tht9 
estate when repayment of the debt at the above rate was begun t 

THE HONOURABLE SIB FRANK NOYCE: The information is being' 
obta.ined from the Government of Bengal, and will be communicated to the 
Honourable Member on receipt. 

GBANT OF A FRESH LOAN TO I'BE NAWAB OF DACCA. 

11. To HONOURABLE BABil ,TAOADISH CHANDRA BANERJEE: 
I. no the Government of India propose to grant a frebh loan to the Nawab. 
of Dacca t • 

2. If so, will Govemment be pJeaaed to l!tat~ the re&i!OJlII for the loan , 

THE HONOURABLE SIR FRANK NOYCE: 1. No such proposal is under 
the consideration of Go.ernment. 

2. Does not ariRe. 

PROVISION OF W AlITNG ROOl'tIS AT (,EBTAr.'i STATTONS O.!i THE EASTEBlf 
BENGAL RAILWAY. 

12. THE HONOURABLE Bnu .JAGADISH CHANDRA BANERJEE :. 
(ii Are there no waiting rooms at terminus stations on the Eastem Beng!Jl 
Railway at : 

1. Goalundo, 
2. Sirajganj. 



3. Jagannathganj. 
4. Fulcha.ri-ghat. 
5 •. Bahadurabad ! 

QUE!JTlONS AND ANSWERS. 

~,i) If not, do Government intend to provide accommodation for -aU' 
cIa.sses of paRsengers at these places at an early date ! 

THE HONOURABLE MR. J. A. WOODHEAD: (i) The Agent, Eastern' 
Bengal Railway, reports that at Goalundo there is a third class waiting shed 
and upper class waiting rooms on the landing stage flll.t. At Sirajganj and 
Jagll.DDathganj a steamer is alongside when tra~n" arrive II.nd rema.ins Mong-
side till trains depart. At Fulcha.ri-ghat and Bahadurabad there are upper-
class waiting rooms on the landing stage fiat. The steamer is usually along-
side when trains arrive. 

(ii) Government have not l"JCeived complaints of a. lack of accommoda--
tion at th~se placea, but I will have a copy of the Honourable 1\lember's ques-
tion sent to the Agent of the Eastern Bengal Railway, for his considerat.ion •. 

EllTE.Jl'S 011' THE CIVIL DISOBEDIENOE MOVEMENT. 

13. THE HONOURABLE BABU JAGADISH CHANDRA BANERJEE : 
1. Will Government be pleased to make a statement showing the e1fectlt· 
of the Civil Disobedience movement on : 

Ca) The general revenue administration. 
(b) The excise administration: 
(c) The educational institutions in general! 

2. Will Government be pleased to make a statement as to whether It-
has resulted in any loss of life ! 

3. If so, will Government be pleased to lay on the table a statement with 
status and the names of places where !mch deaths took place! 

4. Will Government be pleased to specify how many among tho'*! dead' 
are Hindus and how many Muhamn.adans ! 

1'BE HONOURABLE MR. H. W. EMERSON: 1 and 2. As the Honour-
able Member will realise it is nut possible to make a I!ta.tement of the nature-
he contemplate!! within the limits of a reply to a question. His· Excellency 
the Viceroy dealt with liIODle of the mo.e important results of the Civil Dis-
obedience movement in his speech on the 17th January to which T would in-
vite thf'i HonrlUrable Member's attention. 

3 and 4. I lay on the tB.ble a statement giving the casualties among the-
public up to the 31st July, 1930, resulting from firing and also the casualties· 
.... mong the police and military up to lihe sam( date. I have cal1ed for similar 
information from Local {"..ovemments in respect of the periotl between 1st 
August and 30th November last and will communicate it to the Honour-
able Member in due course. 

It should be understood that since this st<I.tement relates to C&IiIlalties from 
firing only it necessa.rily understates the casualties resulting from the Civil: 
Dieobedience movement. . 



18 COUNCIL 0' STAtZ. 

Casualties among 
tbe Public. 

Casualties among 
Police. 

Provinces. I 
Killed. Wounded. Killed. I Wounded. 

I 
April, 1930. I 'K6dr_ 

Madras City, April 2 6 
27th. (one died 

subae-
quently.) 

'8ombay- I 
Victoria Terminus, .. 7 

(one died 4th April (J.taitway 
strike). . lubse· I 

quently).1 

i i 
Bbusavai, 6tb April *1 *2' I 

(Railway strike). , I 
KarIa, 6tb April i 1 

I 
(Railway strike). i 

Karachi, 16th April . 1 6 
(one of I whom 
died 

i subee· 

Bcmgal- . 
quently).! 

59 I Calcutta, lBt April 7 
i 

<Calcutta, 15th April • : 3 
I 

.. 
j I , 

I 
, 

I 
.'24 .Parganas, 24th ! 1 I 

,April. '\ 
'Cbittagong, 18th, 10 I 2 

19tb and 22nd April. terro· i terrorists. 
I riB1B. (Both 

3 

I i died sub·. 
I sequent. 

.Noakbali (~'eni), 23rd I Iy.) 

April I 
'Chittagong, 24tb April I 1 

(terro· I 
. rist) . 

. ' I I ' 

.Nortb·West Frontier I 30 i 33 I 

ProrincEo (Peehaw&r),!,(approxi'j (approxi •. 
.23rd April mately). mately). l 

.. .. 

. . 

I .. 
I 

24 

! , , 
i 
! 
i , 

I 
2 

18 
! 
I 

I 
57 

I 

62 i (includes 
20mem· 

, 
bers of 
fire 

brIgade). 
12 

1 4, 

3 

3 

[11TH FEB. 1931. 

Casualties among 
-Military. 

I 
Killed. i Wounded. 

, 
i 

r ! I , 
i I 

! i 
I i .. I .. 
: 
I 

I 

i 
i .. 
I 

I 
I 

.. 

3 1 

9 

* These casualties were the result of an accident. 



Provinces. 

lladras, May, 193(1 

Bombay-
Sholapur, 7th May 

Sholapur, 8th May . 
Wadla Salt Pans, 

24th May. 

Bhendy Bazar, 26th 
and 27th May. 

BengaJ-
Howrah, 6th May . 
Chittagong, 7th May. 

Mymensingh, 14th 
Hay. 

Jlidnapur, Gopinath-
pur, 20th May. 

Dacca, 25th and 27th 
May 
riot). 

(Communal 

Lillooah, E. I. Rail-
way, 29th May. 

lfidnapur (Pratap-
dighi) , 31st May. 

United Provinces-
Luckn9w, 26th May. 

Q{'zsrIONS AND ANSWERS. 

I 
Casualties among I Casualties among 

the Public. Police. 

! 
I Killed. Wounded. Killed. Wounded. 

: 

i 

I 
I 

.. 
I .. 
I 

I ]2 
I 

5 

" 

3 
insur-
gents 
and I 
other. 

1 

2 

2 

, I 

May, 1930. 

2 

.. 
28 

1 

67 

5 

1 
I insurgent 
I (who died 
, subee-
I quently) 
I and 5 
! others (2 

of whom 
died 

subse-
quently). 

Between 
30 to 40. 

I 
I 
I .. 
I 
I 

I 1 

I 5 
I 
I 

I 2 I 
I 
! 

! Abo~t42 
I (2 died 

subse-
quently). 

I 

I 

I 
I 
! .. I .. 

.. 31 

2 30 

.. 9 

16 

.. 1 

.. 1 

.. 44 
(includes 
1 Addi· 
tional 

Magistrate 
and 11 
Excise 
staff). .. 12 

.. 

.. .. 

.. 

.. 34 

It 

Casualties among 
Military. 

-.--- -I 
Killed. I 

! Wounded. 
; 

. . 
I 

i 
. . 

I 

.. 

.. . 

.. 

• . .. 
I 
I 
I 
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Ceaualties among I Casualties among Casualties among 
tbe Public. I Police. Military. 

Provinces. 
~---

Killed. W_"d·l~ IwOUD ... Killed. Wounded. 

-..-~. 

Punjab- May, 1930-contd. I 
Kalu, JheJum Dis· .... 

met, May 18th. 

Burma-

Rangoon, last week 5 37 29 
of May. 

North-West Frontier 17 37 13 I 
Province. 

Delhi, 6th May 4 40 38 

June, 1930 

Madras 3 18 3 

Bagman (Midnapuri, 1st 2 3 II 
June, 1930. I 

Chechuahat (Midnapur), 11 2 4 
6th June, 1930. 

Narendia (Midnapur), 19 8 
6th June, 1930. I 

Fakirhat (Midnagor), 1 I 
10th June, 193 . (died I nbse· 

quent]y}. 

Kherai (Midnac.ur), 11th 21 10 
June, 193 . 

Ramnagar (Bakarganj) 1 1 

North-West Frontier 3 
Province. • ", . '',is: 

July,1930. 

Madras 2 9 , 

Kbenai (Midnapur), 2nd 11 
July. 1930. 

Keehoreganj (Mymen· 11 5 
singh). 

Saran (Et.ah), llth JUIY'I 1) 19 34 
1930. 

Amunagar Sarai (Meerut), 



Provinl'es. 

-

QUESTIONS ANDA5SWBRS . 

• 
Caaulties amoug Casualties flmollg 

the Public. the Police. 
Casualties amoag 

the Military. 

Killed. Wounded.. Killed. i Wounded. I Killed. Wounded 

--
.July. Ij/3()-OOIltd. i 

J'ubbulpore. 19th July. S ..! 83 .. 
(Mostly 1930. 

IlJightly 
injured 
bystoOne 

I throw. 

: ing.) 
! 'lJombay. lith July. 1930 .. .. .. .. .. 

.ALLEGED WITHDRAWAL OF THE SYSTEM OF 'lBIAL BY JURY nOM CERTAIN 
ABEA."!. 

14. THE HONOURABLE BABU JAGADISH CHANDRA BANERJEE: 
1. Wi1l Goverruuent be pleased to make a statement of the areas in ·",.hich 
the jury system of tria.l prevailb ! 

2. Will Government be pleased to state whether this lIysoom has 'been 
withdrawn from any particula.r area during the last four IOOnths ! 

3: If so. will Government be pleased to make' a statement of the places 
fl'Om which this systAm has been withdrawn ! 

THE HONOUlJ.A.BLE MR. H. W. EMERSON: Under liub-section (1) of 
sectio:c. 269 of the Criminal Procedure Code Local Governments have full 
power to declare the areM in whic,4 the trial of all offimces, or a.ny ,articular 
-class (If .11'fences shall be by jury, and to revoke or alter any such order. ('~v-

. emm.ent have no information as to whether any such order has been altered. 
'Or revoked during the period mentioned by the Honourable Member. 

A'l'TEMPTS ON THE LIVES OF COVEBNMliNT OFFICIALS. 

15. THE Ho~rOURA.BLE BABU JAGADIBH CHANDRA BANERJEE I 
1. Will Government be pleased to make a. statement as to the num~ of 
Gov~t officiaJlI who~ lives ht.ve been attiatcked du..'ing the cUrrent 
~, . 

2. Will GoVETD.mentbe p1eaeedto make .. Iitia.tement .aa to tI .. ·number 
of police official!! whollEl lives have been sO atwcked. , : . 

3. Will Government be pleased to specify the number of dea.ths-
(i) in the case of police officials ; 

(ii) ill the case of othe.: officials ! 
4. Will Government be pleased to state the number of cas&; in ~hich the 

I -culprits involved. in these criruinaJ assauili8 have been dete<'ted and punished ~ 
5. Are Government in a position to make a. statement regarding the 

reasons which inspired these culprits to make these assaults 'I 
THE HONOURABLE MR. H. W. EMERSON: 1-4. A statement giving 

the information as far as available is laid on the table. 
S. One may suppose that the outrages were committed in pursuance 

'Of a general policy to terrorlse officials. It iii not possible to say what motive 
inspired each individual assailant. 



St
at

em
en

t o
J m

ur
de

r.
 o

r o
IIe

M
F"

 o
n,

TI
e 

U
."

. 
oJ 

G
ot

Ie
rm

llf
ln

t o
~
 a

M
 01

1te
r. 

liM
e i.

e J
af

llU
lJ

r ll
, 1

93
0.

 

2 
II 

3 
4 

IS 
6 

7 
8 

s,.
 

..
.~
l'
_ 

\ ""
'" .....

.... 
".....

. ".
.... 

I Nu
m

be
r 

ri
al

 I 
Da

". 
PJ

a<
o 

of
 

o
f.

..
..

..
 p

u'
 ~
 
I '00

'·"
" 

I 
R

em
ar

ks
. 

N
o 

oc
cu

rr
en

ce
. 

t=:
-

\ 
. ~te

d.
 

tr
ia

l. 
ed

. 
• 

K
ill

ed
. 

W
ou

nd
ed

. 
K

ill
ed

. 
W

ou
nd

ed
. 

! 
, _

_
_

 --
-.

1-
--

--
' 

. 1-' -
-
-
-
-
-
-

-
-
I
'
 

. 
.
,
 

1 
18

th
 F

eb
ru

ar
y,

 
19

30
. 

M
ul

la
n 

3 
3 

1 
Th

is
 w

as
 a

n 
at

te
m

p'
 

to
 

w
re

ck
 

a 
po

lic
e 

st
at

io
n.

 
T

he
 b

om
bi

 
ex

pl
od

ed
 

bu
t 

th
e 

on
ly

 p
er

so
n 

in
ju

re
d 

w
as

 o
ne

 o
f t

he
 c

on
· 

sp
ir

at
or

s.
 

I 
!! 

I 2
1s

t F
eb

ru
ar

y,
l 

Ja
lg

ao
n 

19
30

. 

3 
I 1

4t
h 

A
pr

il
,' 

B
im

la
 •

 
19

:1
0. 

" 
I 

18
th

 
A

pr
il,

 
19

l1
0. 

IS 
I 1

6t
h 

M
ay

, 
19

30
. 

C
hi

tta
go

ng
 

B
ib

pu
r, 

H
ow

· 
ra

h.
 

2 
(C

on
' 

st
ab

le
s)

. 

1 
(B

ub
·I

n.
 

sp
ec

to
r)

. 6\ 
41 

2 
(1

 
B

ub
· 

(A
.u

si
H

ar
y 

(R
ai

lw
ay

 
In

sp
ec

to
r\

 
Fo

rc
e 

m
en

). 
IS 

co
n·

 
pe

rs
on

· 
...

...
. , 

001
,. 

I 

16
2 IS 

, 

35
 I

 C
as

e 
is

 
,Iu

b 
ju

di
ce

. 

, I 
' I I

n 
ad

di
ti

on
 to

 th
e 

Su
b·

 
In

sp
ec

to
r, 

Ja
i G

op
al

. 
an

 ap
pr

ov
er

. w
as

 al
so

 
w

ou
nd

ed
. 

A
 b

om
b 

w
as

 th
ro

w
n 

at
 

a 
po

lic
e 

co
ns

ta
bl

e 
hu

t d
id

 n
ot

 e
xp

lo
de

. 

T
he

 C
hi

tta
go

ng
 

A
r·

 
m

ou
ry

 
R

ai
d.

 1
7 

of
 

th
e 

ac
cu

se
d 

ar
e 

ab
ec

on
di

ng
 ;

 1
 is

 i
n 

cu
st

od
y 

aw
ai

tin
g 

tri
lli

. 

A
 

lo
m

b 
w

as
 

th
ro

w
n 

at
 

th
e 

ho
us

e 
of

 
a 

Su
b.

In
sp

ec
to

r,
 

bu
t 

th
e 

In
m

at
es

 
W

8
IP

 
·U

D
ha

rt,
 

II
 S i o ~
 2 II
I ~ ;j
 

i""
""

1 .... --"'I III
 ~ i .t"
 



6 
,1

9t
h 

M
ay

, 1
93

01
 M

ul
ta

n 

7 
11

6t
h 

J u
m

, 
19

30
1 

.J
ha

ng
 

8 
11

9t
h 

Ju
ne

, 
19

30
1 

R
aw

al
pi

nd
i, 

La
ho

re
, 

A
m

· 
ri

ts
ar

, L
ya

l. 
pu

r,
 G

uj
ra

n.
 

w
al

a,
 S

he
ik

hu
-

pu
ra

. 

9 
18

th
 J

ul
y,

 1
93

0 
I H

ow
ra

h 

10
 1

:!5
th

 J
ul

y,
 1

93
0 
I B

hh
va

 Ii
, H

i~
. 

aa
r, 

Pu
nj

ab
. 

2 

r (
\ f

'up
er~

 
I in

t>
nd

en
t 

of
 P

ol
ic

e 
an

d 
is 

oo
n·

 
st

ab
le

s)
. 2 4 

I I 

10
1 \ 

4 

~t
i 

10
 4 

8
\ 

Th
ro

w
n 

at
 P

?l
ic

e 
pa

rt;
y 

ac
co

m
pa

ny
m

g 
• 

m
ag

is
tr

at
e 

e"
ng

ag
ed

 
in

 
th

e 
co

lle
ct

io
n 

of
 

ar
re

ar
s 

of
 w

at
er

 t
ax

. 
2 

m
em

be
rs

 
of

 
th

e 
pu

bl
ic

 w
et

ll
 

al
so

 i
n·

 
ju

re
d.

 

3 
I T

hr
ow

n 
in

to
 th

e 
po

lic
e 

pO
llt

 
to

 a
ve

ng
e 

di
s·

 
pe

rs
al

 
of

 
a 

m
ee

tin
g 

of
 

II
tu

de
nt

s 
by

 
th

e 
po

lic
e.

 
.0

 
~
 

26
 

T
he

 c
a8

(, 
is

 8
ub

 
ju

di
ce

. 

Th
es

e 
at

ta
ck

s 
to

 
m

ur
· 

~ 
de

r 
po

lic
e 

of
fic

er
s 

:l 
w

er
e 

ca
rr

ie
d 

ou
t 

by
 

~
 

m
ea

ns
 

of
 

II
 b

oo
by

" 
II'J

 
tr

ap
 

bo
m

bs
. 

13
 o

f 
;.

 
th

e 
ac

cu
se

d 
in

 
th

e 
~
 

re
B

ul
tin

g 
co

ns
pi

ra
cy

 
ca

se
 a

re
 a

bs
co

nd
in

g.
 

t; Cl
l ~
 

A
 

bo
m

b 
ex

pl
od

ed
 i

n 
tI 

th
e 

ve
ra

nd
ah

 o
f 

th
e 

!D 
ho

us
e 

of
 

a 
Su

b·
ln

· 
sp

ec
to

r 
of

 t
he

 D
et

ec
· 

ti
ve

 D
ep

ar
tm

en
t. 

T
he

 m
an

 a
rr

es
te

d 
w

as
 

re
le

as
ed

 f
or

 w
an

t 
of

 
ev

id
en

ce
. 

N
o 

da
m

ag
e 

wa
B 

do
ne

. 

A
 

bo
m

b 
wa

B 
th

ro
w

n 
in

to
 

tl 
e 

ci
ty

 
po

li·
 e 

st
at

io
n.

 
N

o 
da

m
ag

e 
~I

le
. 

to
 

9"
 



. -
....

 -
~
 

~
 
...

 1 
I 

5: 
2 

3 
4 

N
um

be
r 

of
 

-

Se
· 

Pl
a(

l) 
Po

lic
e 

O
th

er
 ~
mc

ia
ls

. 

ri
al

 
D

at
e.

 
of

 
of

fic
ia

ls
. 

N
o.

 
cc

ur
re

n 
e.

 

K
ill

ed
. 

W
ou

nd
ed

. 
K

ill
ed

. 
W

ou
nd

ed
. 

11
 

5:
.h

 A
ug

us
t, 

D
al

ho
us

ie
 

.. 
1 

.. 
.. 

19
30

. 
~ 

Sq
ua

re
, C

81
· 

(S
ir

C
ha

r .
. 

cu
tt

a.
 

le
s 

T
eg

at
t's

 
dr

iv
er

).
 

12
 

26
th

 A
ug

us
t; 

Jo
ra

ba
ga

n 
19

30
. 

T
ha

na
, 

C
al

(u
tt

a.
 

13
 

2i
th

 A
ug

us
t, 

E
de

n 
G

ar
de

ns
, 

I 
19

30
 ••

 
C

al
cu

tt
a.

 

, 

I 
I I 

I' i 

... 
. ,

p. 
.....

 . .
. ~ 

6 
7 

8 

N
um

be
r 

N
um

be
r 

N
um

be
r 

of
 p

::r
so

n'
 

pu
t c

n 
co

n·
 

ar
re

at
ed

. 
tr

ia
l. 

vi
ct

ed
. 

I 
1 

1 
1 

14
.\ 

13
 

8 

.. I 
..

 \ 

A
tt

ei
 

of
 B

 
In

 
eh

a 
ve

r 
th

e 
ju

re
 

ag
ai

 
an

d 

S
er

ta
 

so
w

 
S

er
ia

l 
ti

on
 

st
a}

 
in

ju
 

Se
ri(

J,
 

fo
tt

 
Jo

rl
 

c
_

 
aS

I 
C

al
. 

·)
la

l 
an

 
CU

lM
 

al
ta

 
de

li 
H

e !Ie!
>, 

-
~ 

. .
 

9 

R
em

ar
k s

. th
e 

lif
e 

,s 
T

eg
llr

t. 
to

 
Si

r 
ar

t's
 <

lri
. 

m
be

rs
 
o
~
 

w
er

e 
in

· 
re

m
ar

ks
 

al
 N

OB
. 1

2 

..-3
r.r-

Ju
re

 .
 

-I
n

a
d

d
i·

 
,o

lic
e 

co
n·

 
,rs

on
s 

w
er

e 

1
1

-1
3

 
of

 t
he

 
xp

lo
si

ve
s 

r 
tr

ie
d 

b
y 

bu
na

l 
in

 

I ~ i II
I ~ r-

"1
 

..... .....
 

G
up

ta
, 

ii1 
di

ni
 

ai
l·

 
~
 

ar
re

st
ed

 
= 

.e
nt

 
w

as
 

• 
th

e 
ca

se
. 

....
. 

'be
 

tr
ie

a 
i ..... . " 



.. 14
 I

 1
0t

h 
A

ug
us

t. 
,-

D
ac

ca
. 

19
30

. 

-1
6 

I 3
0t

h 
A

ug
us

t.,
 
I M

ym
en

si
ng

h.
 

19
30

. 

10
 I

 3
0t

h 
A

ug
us

t,
 I

 M
ym

en
6i

ng
h.

 
I! 

30
. 

17
 I

ls
tS

ep
te

m
be

r,
 I 

Pe
sh

aw
ar

 
19

30
. 

18
 I 

1s
t S

ep
te

m
be

r,
 I 

B
an

nu
 

19
30

. 

19
 1

7t
h 

Se
pt

.e
m

be
r'l

 R
aj

sh
ah

i,
 

19
30

. 
B

lm
ga

l. 

20
 1

8t
h 

Se
pt

-e
m

be
r,

 
19

30
. 

Be
n~

I1
l6

'C
it

y 
(D

ur
ga

ku
nd

 
po

lic
e 

ou
t.-

po
st

) •
 

(M
r. 

I (M
r.

 
L

ow
m

an
.)

 H
o
d
~
o
n
.
)
 

. . 
.. II 13

 

.. 2 
A

 
I.

cm
h 

ex
pl

ou
t·c

\ 
in

 
th

e 
ho

ul
le

 o
f 

an
 

In
-

sp
e(

.to
r o

f 
t·h

e 
D

et
ec

. 
ti

ve
 

D
ep

ar
tm

en
t .. 

T
he

 In
sp

ec
to

r's
 2

 b
ro

-
th

er
s 

w
er

e 
sl

ig
ht

ly
 

in
ju

re
d.

 

A
 

bo
m

b 
ex

pl
od

ed
 i

n 
th

e 
ho

\!S
e 

of
 a

n 
E

x-
ci

se
 

Su
b.

In
sp

ec
to

r 
w

it
ho

ut
 c

au
si

ng
 a

ny
 

da
m

ag
e.

 

A
 b

om
b 

w
as

 f
ou

nd
 b

y 
a 

po
lic

e 
in

sp
ec

to
r 

on
 

re
t.u

rn
in

g 
to

 
hi

ll 
ho

U
lle

. 
It

 
ex

pl
od

ed
 

bu
t 

di
d 

·n
o 

da
m

ag
e.

 

A
 b

or
n b

 
ex

pl
od

ed
 i

n 
th

e 
ho

us
e 

of
 t

he
 C

it.
y 

In
sp

ec
to

r 
bu

t 
di

d 
no

 d
am

ag
e.

 

8 
I N

ot
 

I'
A

 b
om

b 
ex

pl
od

ed
 i

n 
kn

ow
n.

 
th

e 
bo

us
e 

of
 th

e 
C

it
y 

In
sp

ec
to

r 
bu

t 
di

d 
no

 d
am

ag
e 

Th
e 

cu
e 

. 
ha

a 
D

ot
 
I A 

bo
m

b 
ex

pl
od

ed
 a

nd
 

ye
t c

om
e 

in
to

 C
ou

rt
. 

fa
ta

ll
y 

in
ju

re
d 

an
 

el
de

rl
y 

w
om

an
. 

cC
 ~ lIJ
 g ~ ~ .. II

I 
Q

I =!! I: CD
 = 



... 

1 
2 

3 
4 

Se
-

Pl
ac

e 
N

um
be

r o
f 

po
lic

e 
ria

l 
D

.lt
e.

 
of

 
of

fic
ia

ls
. 

N
o.

 
oc

cu
rr

en
ce

. 

K
ill

ed
. 

W
ou

nd
ed

. 

- 21
 

15
t,h

 
Se

pt
,e

m
· 

K
ar

ac
hi

 
.. 

. b
er

, 1
93

0.
 

22
 

23
rd

 S
ep

te
m

. 
K

hu
ln

a 
T

ha
na

, 
.. 

2 
be

r, 
10

;1
0. 

B
en

ga
l. 

(1
 S

ub
· 

Tn
sp

ec
· 

t,o
ra

nd
 

1 
he

ad
 

cn
n-

st
ab

l~
.)

 

23
 

27
t·h

 S
ep

te
m

· 
R

aw
al

pi
nd

i 
. 

.. 
.. 

be
r, 

19
30

. 

24
 

1s
t 

O
ct

ob
er

, 
B

en
ar

es
 C

it
y 

.. 
.. 

19
30

. 

25
 

4J
h 

O
ct

ob
er

, 
La

ho
re

 
1 

.. 
I 

19
30

. 
I (C

on
. 

I 
st

ab
le

.)
 

I I I 

5 
'6 

7 
8 

N
um

he
r 

N
um

bs
r 

N
um

be
r 

O
th

er
 o

ff
ic

ia
la

. 
of

 
e:-

BO
D8

 
pu

t o
n 

co
n-

a.
rr
es
t~
d.
 

tr
ia

l. 
vi

ct
ed

. 

K
ill

ed
. 

W
ou

nd
ed

. 

.. 
iI 

s 
T

he
 c

as
e 

is
 B

Ub
 

jtl
di

ce
. 

.. 
J9

 
19

 

• 

.. 
.. 

.. 

, 

.. 
, . 

9 

H
em

al
·k

a.
 

A
 b

om
b 

w
as

 t
hr

ow
n 

at
 

th
e 

ci
t,y

 
po

lic
e 

st
at

io
n 

bu
t 

ca
us

ed
 

no
 d

am
ag

e.
 

A
 

bo
m

b 
w

as
 

th
ro

w
n 

in
to

 th
e 

po
lic

e 
th

an
a 

an
d 

ex
pl

od
ed

. 
T

he
 a

cc
us

ed
 w

er
e 

di
s-

ch
ar

ge
d 

ow
in

g 
to

 
la

ck
 

of
 i

nc
ri

m
in

at
-

in
g 

ev
id

en
ce

. 

A
 b

om
b 

w
as

 
t,h

ro
w

n 
a.

t a
 p

ol
ic

e 
pa

rt
y 

bu
t 

no
 o

ne
 w

as
 i

nj
ur

ed
. 

C
ul

pr
it

s u
nt

ra
ce

d.
 

A
 b

om
b 

ex
pl

od
ed

 o
ut

. 
si

de
 t

he
 q

ua
rt

er
s 

of
 

th
e 

2n
d 

of
fic

er
, 

V
el

lu
pu

ra
 

T
ha

na
 . 

N
o 

da
m

ag
e 

do
ne

. 

A
tt

em
pt

 o
n 

th
e 

lif
e 

of
 

K
. 

B
. 

A
bd

ul
 A

zi
z.

 
T

he
 

ac
tu

al
 c

ul
C

!t
s 

ha
ve

 
no

t 
ye

t 
n 

tr
ac

eq
. 

~
 "" ~ c-: !r,
 o t"
 ~ 01
 § I""

""
" ... j ... ~ i .... • 



2f
t 
I 9th

 
O

ct
ob

er
, 
I Bo

m
ba

y 
'1 

I (Se
rge

a~t
 I 

10
 I 

10
 I Th

e 
ca

se
 
I T

he
 

L
am

in
gt

on
 R

oa
d 

19
30

. 
is

 B
Ub

 
(B

om
ba

y)
 

ou
tr

ag
e.

 
Ta

yl
or

). 
ju

di
ce

. 
Se

rg
ea

nt
 T

ay
lo

r 
an

d 
hi

s 
w

ife
 w

er
e 

w
ou

nd
-

ed
. 

Fo
ur

 
of

 
th

e 
ac

cu
se

d 
ar

e 
ab

sc
on

d-
in

g.
 

27
 I

 1
2t

h 
O

ct
ob

er
, 

1 
La

ho
re

 
'1

 
1 

A
tt

em
pt

 o
n 

th
e 

lif
e 

of
 

19
30

. 
Se

rg
ea

nt
 

Sm
yt

.h
e,

 
w

ho
 e

so
ap

ed
 

in
ju

ry
. 

T
he

 c
ul

pr
its

 h
av

e 
no

t 
ye

t 
be

en
 

de
te

ct
ed

. 
~
 

I!:
 

28
 I

 1
3t

h 
O

ct
ob

er
, 

I·
Ja

m
al

pu
r 

-I
 

1 ' 
2 

1 
T

he
 c

as
e 

ha
s n

ot
 y

et
 
I W

hi
le

 a
 S

ub
-I

ns
pe

ct
or

 
rn

 
Io,J

 
19

30
. 

be
en

 p
ut

 in
to

 c
ou

rt
. 

an
d 

co
ns

ta
bl

e 
w

er
e 

... 0 
w

at
ch

in
g 

tw
o 

ab
sc

on
-

III
 

de
rs

, 
th

e 
la

tt
er

 
!I'J

 > 
fir

ed
 

at
 

th
em

 
an

d 
~ 

m
ad

e 
go

od
 t

he
ir

 es
-

ca
pe

. 
Tw

o 
of

 t
he

ir
 

> 
as

ro
oi

at
es

 
w

er
e 

la
te

r 
~
 

ar
re

st
ed

 
on

 
su

sp
i-

rn
 =e 

ci
on

, 
bu

t 
th

e 
ab

-

= 
sc

on
de

rs
 

th
ef

fi!
ll:

llv
es

 
ar

e 
st

ill
 

at
 l

ar
ge

. 
!"

 

79
 I

 31
st

 O
ct

ob
er

. 
! 

Zi
ra

 p
ol

ic
e 

4.1
 

" 
T

he
cM

e 
A

 b
om

b 
r W

M
 t

hr
ow

n 
19

30
. 

1 
st

at
io

n,
 

I 
(u

nd
er

 
is

 s
ub

 
in

to
 t

he
 c

om
po

un
d 

of
 

,I Fe
ro

ze
po

re
. 

tr
ia

l)
. 

ju
di

ce
. 

th
e 

Zi
ra

 
po

lic
e 

I 
st

at
io

n,
 

bu
t. 

no
bo

dy
 

w
as

 in
ju

re
d.

 

i 
. 

III
 

30
 l

Is
t N

ov
em

be
r,

l 
D

el
hi

 
I 

T
he

 c
as

e h
as

 n
ot

 y
et

 
t.:

I 
I 9

3(
}. 

I 
(C

on
. 

co
m

e 
in

to
 c

ou
rt

. 
st

ab
le

). 
~
 

-.'
I 



I 
I 

2 
3 

4 
5 

O
th

er
 o

ff
ic

ia
ls

. 

6 
~
 • 

s 
9 

B
e.

 
D

at
e.

 
Pl

ac
e 

I 
I N

ui
nb

er
 

N
um

be
r 

N
um

be
r 

ria
l 

of
 

I 
~
 of

 p
el'

llO
ns

 
pu

t o
n 

co
n·

 
R

em
ar

k,
-. 

N
o.

 
oc

cu
rr

en
cc

. 
K

ill
ed

. 
W

ou
nd

ed
. 

K
ill

ed
. 

W
ou

nd
ed

. 
ar

re
st

ed
. 

tr
ia

l. 
vi

ct
ed

. 

N
um

be
r o

f 
Po

lic
e 

of
fic

ia
ls

. 

31
 

U
h 

N
ov

em
be

r,
 

D
ha

ra
m

pu
r,

 
• .

 
I
.
 . 

••
 

3 
21

 C
8I

Il'
is

 
W

he
n 

th
e 

po
lic

e 
su

r·
 

19
30

. 
I.

ah
or

e 
D

is
. 

(Y
ns

pe
c·

 
.. 

I 
.ul

, 
ro

un
de

d 
2 

re
,·o

lu
tio

n·
 

tr
ic

t. 
to

r)
 

I' 
,w

.Ji
ce

. 
-

ar
ie

s,
 

th
e 

la
tt

er
 

32
 1

16
th

 N
ov

em
be

r, 
19

30
. 

Q
ila

 D
id

af
 

Si
ng

b,
G

uj
· 

ra
nw

al
a 

D
is

· 
tr

ic
t. 

lIl
I 

11
6t

h 
N

ov
em

be
r.

lo
ou

rn
ad

i p
ol

ic
e 

19
30

. 
st

at
io

n,
 B

a·
 

ris
al

. 

3
. 

P'
IB

t N
ov

em
be

r,
 I J

ea
so

re
 

11 _ 

4 
(2

 ~
le
&I
' 

ed
la

te
r)

. 

19
 

i 
at

ta
ck

ed
 

th
em

, 
on

e 
I 

w
it

h 
a 

re
vo

lv
er

 a
nd

 
I 

on
e 

w
ith

 a 
kn

ife
. 

A
I! 

I 
a 

re
su

lt 
of

 
ih

e 
sc

uf
fie

 
w

hi
ch

 
en

su
ed

 o
ne

 o
f 

• 
th

e 
re

vo
lu

tio
na

ri
es

 
r 

w
al!

 
w

ou
nd

ed
 

an
d 

I 
di

ed
 t

he
 n

ex
t 

da
y.

 
A

 
bo

m
b 

w
as

 
th

ro
w

n 
in

to
 

th
e 

po
lic

e 
st

a·
 

ti
on

 
bu

t 
ca

us
ed

 
no

 
da

m
ag

e.
 

T
he

 
cu

i·
 

pr
it!

! 
m

ad
e 

go
od

 th
ei

r 
es

ca
pe

. 

Po
lic

e 
in

ve
st

ig
at

io
ns

 
ha

ve
 

no
t 

ye
t 

be
en

 
co

m
pl

et
ed

. 

A
 b

om
b 

ex
pl

od
ed

 i
n 

th
e 

po
lic

e 
ba

rr
ac

ks
 

bu
t 

di
d 

no
 d

am
ag

e.
 

E
nq

ui
ri

es
 a

re
 i

n 
pr

o·
 

gr
es

s. 

HI
 

, 
A

 b
om

b 
ex

pl
od

ed
 i

n 
th

e 
ve

ra
nd

ah
 o

f 
th

e 
D

is
tr

ic
t 

-
In

sp
ec

to
r's

 
of

fic
e 

an
d 

an
ot

he
r 

in
 

th
e 

po
lic

e 
ko

tw
al

i. 
En

qu
ir

ie
s 

pr
oc

ee
di

ng
. 

~
 

C
'l C
 ~ ~ o "!
l 

III>
 ~ "'
l r= r-
1

 
~
 
~
 

~ ~
 

~
 
~
 

~
 

t""
 



35
 

28
th

 N
ov

em
be

r'l
 H

yd
er

ab
ad

, 
11..

.. 
8;

 ...
. 

36
 l

is
t 

D
ec

em
be

r,
 I 

C
ba

nd
pu

r,
 

I 
19

30
 

I 
B

en
ga

l. 

i I 
37

 i
 l!

Jt
 D

ec
em

be
r,

 I C
aw

np
or

e 
19

30
. 

38
 1

8t
h 

D
ec

em
be

r"
 

W
ri

te
rs

' 
19

30
. 

B
ui

ld
in

gs
, 

I I I 
3

t 
II' 
23

rd
 D

ee
em

be
r.

 
19

30
. 

I 

C
al

cu
tt

a.
 

L
ah

or
e 

T
ot

al
 

1 
I 

(I
ns

 
• 

to
r~
ni
, 

M
uk

ha
r.

 
jil

· 

I (Co
n.

 
1 

\ 
st

ab
le

).
 

I I I I I I I i '1 • I
 

1 
I (

A
8I

!is
ta

nt
 

I S
ub

·l
n·

 
sp

ec
to

r)
. 

2 
: (

A
Su

pd
t.

 
of

 P
ol

iC
e 

au
d 

a 
he

ad
 

co
n·

 
st

ab
le

).
 1 

(I
ns

pe
c.

 
to

r 
of

 
Po

lic
e)

. 

91
 

30
 

2 

1 
I 

I 
(C

ol
on

el
 

(M
r. 

I 
Si

ril
pa

on
). 

N
el

so
n)

., I 

2 

2 
CR

S6
 is

 
.,I

ll>
 

ju
di

ce
. 

C
as

e 
is

 
du

b 
ju

di
ce

. 

13
 

I 
('o

m
m

it·
 

T
he

 c
as

e 
(H

. E
. 

te
d 

to
, 

is
 s

ub
 

th
e 

G
o,

" 
Se

ss
iO

llS
. i

 j
ud

ic
e.

 
em

or
 o

f 
12

 re
o 

I' 
th

e 
Pu

n·
 

m
an

de
d 

ja
b)

. 
to

 C
UB

· 
to

dy
 

pe
nd

in
g 

I 

.-
~.
. 

::: !
'_I A

 b
om

b 
ex

pl
od

ed
 i

n 
th

e 
co

m
po

un
d 

of 
toh

e 
D

ep
ut

y 
Su

pe
ri

nt
en

d.
 

en
t 

of
 

Po
li

ce
'. 

bu
n/

!a
lo

w
. 

A
ss

as
Si

na
t.i

on
 

of
 S

ub
· 

Il
lS

pa
ct

or
 

T
ar

in
i 

M
uk

ha
rj

i 
on

 C
ha

nd
· 

pu
r 

ra
il

w
ay

 
st

a·
 

tio
n.

 

A
 

st
ud

en
t 

of
 t

he
 D

. 
A

. V
. 

C
ol

le
ge

, 
na

m
ed

 
Sa

lig
 

R
am

, 
w

as
 t

he
 

8B
81

1.8
8in

 i
n 

th
is

 a
ff

ai
r.

 
H

e 
w

as
 s

ho
t 

de
ad

 i
n 

th
e 

co
ur

se
 

of
 

th
e 

st
ru

gg
le

. 
T

he
 

8S
BB

Bs
illS

 
w

er
e 

th
re

e 
B

en
ga

li
 y

ou
th

s.
 

O
ne

 
po

is
on

ed
 h

im
. 

se
lf

 
an

d 
th

e 
ot

he
r 

tw
o 

in
fl

ic
te

d 
se

rio
U

B 
gu

ns
ho

t 
in

ju
ri

es
 o

n 
th

em
se

lv
es

. 
O

ne
 

dy
in

g 
su

bs
eq

ue
nt

ly
. 

In
 

ad
di

ti
on

 
to

 t
he

 
of

fic
ia

ls
, 

2 
la

di
es

 
w

er
e 

w
ou

nd
ed

. 

~
,
 

11:1
 

I1J
 ::! ~ a:
 :.
 ~. :.
 

:2l
 

lJ
) ~ ttl
 

I1J
 ~
 



30 COUNClL OF STATI:. [11TH FEB. 1931. 

LOCATION OF PuNITIVE POLIOE IN CERTAIN AREAS. 

16. TuE HONOURABLE BABU JAGADISH CHA.1\IDRA BANERJEE: 
1. Will Government be pleased to lay on the table a. I:!ta.tement showing the num-
ber of places all over India where punitive police have been stationed during 
the current year, stating the causes that led to their being ciO stationed ~ 

2. Will Government be pleased to state who pays the cost tor the 
maintenance of such forces 1 

3. Will Government be pleasad to state the principle on which the tax 
for maintenance of suoh police is levied ~ 

4. Are Government a-.varE'l if in the matter of levying the punitive police 
t:l.x any persons or communities have been exempted from the payment of 
the ta.x 1 

5. II so, wiH Governnunt be pleastd to IItate the rell.sOI1,j justifying lIuch 
incidence of taxation 1 

THE HONOURABLE MR. H. W. EMERSON: 1, 4 and 5. I regret that 
the Governmellt of India are not in possession of the infonnation the H'Onour-
able Member wants. The quartering of additional police and exemption of 
any class or community from payment of the CO!!t are matterR ~nti.rely within 
.the discretion o! I.ocal Government,s. 

2 and 3. The Honourable Member is referred to sections 15 and loA of 
Act V of 1861, section 25 of the Bombay District Police Act, 1890, section 20 
of the Madras City Police Act, 18~8, and section 24 of the Rangoon Police Act 
1899. 

LEVY OF A TERMINAL TAX ON PASSENGERS l'AS~INGrHROUGH 
NARAYANGANJ, GOALl:'NDO, ETC. 

17. THE HONOURABLE BABU JAGADISH CHANDRA BANERJEE 
1. Will Government be pleased to state if it is a fact that a terminal tax is 
levied On passengers pas:;ing through Narayanganj, Goalundo, SiraJga.nj 
and Fulohari-ghat 1 

2. Will Government be pleased to stote Lhe rate at whiuh thiil tiioX iii 
levioo 1 

30 Will GOVernment be pleased to .. tate the total amount of tho 
terminal tax levied IiDDually at the different places referred to above O{ 

4. Will Govel"Illlient be ple!l.sea. to make a st.atement. sa to the use to 
which tlJismoney is put 1 

THE HONOUR\DLE MR. J. A. WOODHEAD: 1. A ghat charge (and no. 
a terminal tax) is levied on passenger!! passing through the .stations mention-
ed. 

2. 'l'h~ cbarge is one anna for a [lingle journey aud two annas for return 
journey on passeng~rs passing thrcn~h Narayanganj, Sirajga.nj and Fulchari 
ghat. For passengers passing through Goalundo the charge ·is twice this 
rate. 

3. The total amount collected during the year 1929-30 was about 
Rs.l,54,OOO. 

4 .. The money coJlect.ed is utilised towards the E'I"ll:penditure involved in 
shifting and maint!l.ini~ the ghats and providing facilities and comforts for 
p&88enget'S. 
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ACl'ION TAKEN ON mE RECOMMENDATIONS OF THE CONFERENCES OF THE 

INSPEotORS-GENERAl, OF PRTSONS. 

18. THE HONOURABLE DIwAN BAHADUR G. NARAYANA SWAMI 
tJHETTI GARU: Will Government be pleased to state what action has been 
taken in regard to the recommendations of the Conferences of the Inspectors-
General of Prisons of all provinces held from the year 1925 1 

TRE HONOURABJ_E MR. H. W. EMERSON ~ Prison AdminiRtration is 
under the Dtwolution Rules a provincial subject; subject to legislation by tL.e 
Indian Legislature. The Gm-ernment of India have asked I-ocal Governments 
to ta.ke such action aa they deemed nece~sary or where fin[l;ncial considerations 
were involved practicable in the cnse of such recommendations ~ were of 
purely provincial concern. Those rP-commendations which involved central 
legislation, or raised general qnestions of policy have been examined by the 
Government of India. The former have been engaging the close attention of 
the Government of India, but it has not .ve-t been fouT'.d po!!sible to reach final 
decisions. The latter have either been dispo~ed of or are lmder discussion with 
Local CTOvernments. 

RECOMMENDATIONS OF THE CrVJJ •• JUSl'ICE COMMI~rEE. 

19. THE HONOURABLE DIWAN BAHA::lUR G. N<\.RAYANASWAMI 
CliETTI GARU: Will Government bp. pleased t.() state whether and 
how far the recommendations of the Civil.J ustice Committee wer~ given effect 
~1 . 

THE HONOURABJ_E MR. H. W. EMERSON: In th~ caAe of the re('OlD.-
meudations of the Civil Justice Commit·tee in which action was dire('tlv with-
in the competence of the Governm?nt of India 37 recommendations ha~e been 
given effect to or are under consideration, dond 72 h.we not heen pro~ded 
with. Thp-se figures do not include the many recommendations in which action 
was within the competence of the Local Governments or Hiah Courts or the 
presiding officers of courls. 0 . 

J .. OCAL ADVISORY COMMITrEES OF 'l'HE EASTERN BENGAL RAILWAY, THE 
EAST INDIAN RAn,WAY, THE BENGA.L NAGPUR RAILWA~ AND 'rH'!Il 
ASSAM BENGAL RAILWAY. 

20. THE HONOURABLE BABU JAGADISH CHANDRA BANERJEE: 
l. Will Government be pleased to lay on the table- a statement pLOWing the 
{lames of gentlemen who constitute the Local Advisory Committee of :-

(a) the Eastern ·Bengal Railway. 
(b) the East Indian Railway. 
(c) the Bengal Nagpur Railway. 
(d) the Assam Bengal Railway. 

2. wm Government be pleased to state the principle on which the selec-
tion of 1 h( se m em ber ... is bo sed 1 

3. Will novernment be pleased to state as to who maKes these selections' 

THE HONOURABLE MR. J. A. WOODHEAD: 1. I am !laving a state-
ment placed in the Libra.ry sPYing the names asked for as obtained from 
information printed in the current Time Tables of the four Railwavs in 
qu~tion. • 
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2 and 3. The rules governing the appointment of members of Local 
Advisory Committees vary to some extent on ditTerent railways. On State· 
managed Railways the instructions are that the number of members should be 
d~cided by circumstances and IJhould be subject to a maximum of 12, that 
the Agent should be ex-officio chairman and t.hat the remainin~ membeN 
should be constituted on the following line!! :-

Ca) Two Local Government members nominat~d by the Local Govern-
ment in who~ jurir.diction the headquarters of tbe railway is 
situated. 

(b) Tbree representativea of the Le~h!lative Council of the Government 
;n whose jurisdiction the headquarters of the railway in question 
is situated. TheE'e members should be selep-ted to represent 
rura] interests and the trltvelling public and need not neces-
sarily he members of the QQuncil. 

(c) On~ member from the local municipality or corporation at the 
railway headquarters. 

(d) Five members repres('lnting industries, commerce and trade. The 
method of selecting the non-official members ilJ left largely to 
local discretion, the members representing industries, commerce 
and ,trade being ordinarily drawn from important, local bodies 
rl}presenting pre-iominant trade interests, and the actual selec-
tion of sucb. bodies being made by the Railway Administration 
in consultation with the Local C'...overnment. Once t.heir-
selection is made, it is left to t.he local bodies to nominate ,or 
elect their representatives. This arrangement has been 
odop'led with certain modifications by the majority of Company-
managed Railways. 

~foPLAB PRISOSERS. 

21. THB HONOURABLB DrwAN BAHA.DUR G. NARAYANASWAMl 
CHETl'I GARU: Will Government be pleased to state: . 

(1) the t)tal number of prisoners convicted in connection with the 
Moplah rebellion in the Madras Presidency in the year 1921 ; 

(2) the number of prisoners who were given the benefit of premature 
and conditional release in the years suc~eeding ; 

(3) the number of prisoners still undergoing imprisonment in the various 
jails in the Madras Presidency and also the Andaman Islands. 

THE HONOURABLE MR. H. W. EMERSON: (1) The number of nersons 
convicted in connection with the Moplah rebellion in 192] was 10:167, of 
whom 2,347 were !It ill serving their sen~nces at the end of 1930, the remainder-
ha.ving been released. 

(2) I regret tbat I have not exact figures of premlltme releases but the· 
infonnation avail!l.ble shows that these exceed 6,000. 

(3) I,Ml in jail@ in the Madras Presidency and 806 in the Andamans. 

NUMBER OF POLITTCAL DETENUS I:s" RRrnSH INDTA. 

22. THB HONOURABLB BA.BU JAGADISH CHANDRA BANERJEE ~ 
1. Will Gbvernment be pleased to lay a statement on the table showing the 
number of persons detained in British India for alleged political offences' 
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2. Will Government be pleased to spE'cify the different natic;malities ~ 
which they belong, giving definitely the number of persons belonglDg to each 
nationality' 

3. Will Government be pleased to state the rrovisiuns of law under 
which thetre persons have been so detained-l 

4. Wi1I Government be pleased to state whether these detenus are 
treated as ordinary prisoners! 

5. Will Government be pleased to make a statement aot' to the arrange-
ments tha.t have been made for providing suitable food, comforts Il.Dd proper 
sanitary conditions for these detenus 1 

6. Will Government be pleased to make a statement if proper facilities 
are provided to enable these detenus to have interviEws wit.h their friends. 
and relations! 

7. Will Government be pleased to state if any newspapers are provided 
for the use of these detenus , 

8. If so, will Government be plea&d to lay on the tabb a list of. suoh 
newspapers' 

9. Will Government be pleased to specify how many of thelle detenas 
are male and how many female' 

THE HOSOURABLE MR. H. W. EMER.CO!ON: 1, 2 and 3. I plRce on the 
table a. statement showing the number of persons d",tained under Regulation. 
and the Bengal Crimina.l Law Amendment Aot No. VI of 1930 and the nationa-
litias or communitres to which they belong. 

4, 5, 6, 7 and 8. Theee persons are subject to a different code of rules. 
and enjoy ppecial coacession in the matter of food, clot1ing and comforts. 
Adequate facilities for interviews with friends and relations are granted and 
newspapers are alfJO supplied to them, -but I have no informatiCln aft to what 
newspapers are actlllly supplied at the different places. 

9. They Are all males. 

-------
At large. 

lNumber. 
Under surveilJance . 

-- In .Jail. or restricted to Nationality. 
certain areas. 

-
(/I) Bengal Regulation III 46 4 42· 3 Muhammadans. 

of 1818. 29 Afghans. 
1 Sikh. 
1 Rajput. 
I Manipuri. 

11 Kachins. , 
(b) Madl'8B Regulation II 

of 1819. 
218 

I 
15 203 All Moplahs. 

(c) Bengal Criminal Law 397 

~ 
2 All except;3 Muham-

Amendment Act. madans, 1 Jain and 

Total 
1 Sikh are Hindus. 

661 399 262 

• Includes 135 detained under section 2 (1) (d) of the Bengal Criminal Law Amend. 
mentAct. 
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SUPER.c:lESBION'3 IN THE (}EOLOGIC'AL SURVEY OF INDIA 

2:l. THE HONOURABLE BABU JAGADISH CHANDRA BANERJEE: 
1. Will Government be pleased to Rtat~ the rules in regard to promotion 
-to higher appointments in the Dcpartmrnt of Geological Survey, 
'Government of India' 

2. Has the Public Service Commission recommended that 25 per cent· 
·()f promotions to higher appointments should be reserved for men already in 
the department' 

3. If 80, will Government be pleaaed to state if this recommendation ha.s' 
been given effect tJ 1 

4. Will Government be pleased to state if there have been any cases of 
'lIupersession in the Department of Geologt~al Survey in contravention pf the 
.recommendatioll of the Public Service~olJlmiBsion 1 

5. If so, will Government he pleased to sbte the grounds on whicn 
~uch supcrilession haR been allowed , 

6. Do Government propose to take steps to see thq,t such superFes8ions 
.do not happen in future ! 

THE :HONOURABLE SIR .JOSEPH BHORE: 1. The Honourable Member 
is apparently' referring to the promotior. of Sub-Assistants to the 61"ade of 
Assistant Superintendents in the Geological Survey of India. No specific 
.rules have been framed on the subject but the policy of the Government of 
Indi&. is t,hat, Fmbject to the reRervation that no Sub-Assistant will be pro-
mote1 to the Superior Service unless he is fully qualified for such promotion, 
not less than 25 per cent. of t.he "l""acancips oC'Jurring in "he grade of Assistant 
Superintendents in the f'..eological Survey of India should be filled by the 
pre.motion of Sub-A!'sistant!'. 

2. No. 
:3. Does not arifli. 
4. No. 
5. and 6. Do not arise. 

REPRESENTAT,IO:S OF :MUHAMMADANS, HINDUS, ANGLO-INDIANS, ETC., TN 
THB RAILWAY DEPARTMBNT. 

24. THB HONOURABLE MR. SYED ABDUL HAFEEZ: Will Govern-
ment kindly state : 

(a) How many Muhammadans, Rindull, Anglo-Indians and pel' sons from 
other communities are appointed to the clerical and other posts 
of resp()nsibility in the Government Railway Departmf'nt in 
British India t 

(b) Are these posts filled up on the basil! of a. fixed system of percentage 
of population or otherwise ! 

{c) If on the basis of a percentage systEm, what, are the numbers of posts 
given to the various communities; and is this proportionate 
representation st.rictly maintained when making appointmonts , 

Tn HONOURABLE MR. J. A. WOODHEAD: (a) Government regret 
thU they ara net prepart'd to supplement with figures for particular c1asl'Jes 
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4)f posts the infor.nation in rugar? .til c~mm\mal repreFJen~ation ~n Railway 
services given in the Annnal AdmInIstratIOn Report on Indian Railways. 

(b) The policy of Government as regards the recruitment of !<ubordinate 
establishment on Railways is set forth in Railway Board's letter No. 2395-E., 
dated 23rd Ma~-, 1929, /I, ~opy of which is in the Ubrary. This policy is dire~t
ed towaris the prevention of a prepondcrance of any <;>ne class or ('o~~umty 
in the railw3.Y services ana not towards represent.atlOn of ~OmmU!1ltles on 
any fixed percentage basis. 

(c) Does not ariRe. 

GRIEVANCES OF rHE STAFF OF CURRENCY 01;'FICE. 

25. THE HONOURABLE MR. G. S. KHAPARDE: Will Govt'rnment 
be pleased to st.a.te Ca) whether the Honout·able the Finance Member ha.d a. 
discussion with some M emlefS of the Lfgir;lathe Assembly in connt'c~ion 
with the grievances of thp Currency Office staff and, if!!O, what pomts 
were put for\l'ard by the Members ~ 

(b) Were all the points raised in the discussion included in the terms 
of refe-rf'Dce of the Enquiry Committee appointfd by the Government 1 

(c) If the an~wcr to (b) is in the negative, 'Will Government be pleased 
to state what points Wf'fC not included in the terms of refere nee and the 
reasons for their non-indu3ion ~ 

THE HONOURABLE SIR ARTHUR McWATTERS: (a) to (e). In March 
last the Honourable the Finance Memo.ler received a df!put.ation conpisting of 
five Members of the Legislative AssemMy on behalf of the Currenoy staff. 
The main points discuBSed were : 

(1) Whether the conditions ot pay and service of the clerical staff in 
the Currency Offices ought to be (In a par with those of similar 
staff in the Accounts Offices. 

(2) Whether the initial pay of the Currency staff W'IS below the mini·, 
mum living wage. 

(.1~ Were the shroffs in the Currency Offices fairly treated in the matter 
of pay having regard to t.he work which they do in compari-
son wit.h shroffs employed in private ba,nks. 

(4) Whether the staffs in the Ca,wnpore, Lahore and Karachi Currency 
Offices had been fairly treated as regards pay. 

(5) Whether it was possible to give wditional relief to existing members 
of t.he Currency Rtaff. 

~he firEt .three points Government undertook to investigate and. thry were 
lD~luded In t:he terms of reference of the Enquiry Committ~e. The fourth 
pomt, regardmg the ~ate of increment in the Cawnpore and Lahore Currency 
Offices ani the levellmg up of the pay of the Karaehi Office to the Bombay 
8t~dad, was left for e.xaminiLtion in the Finance Department without the 
aSSIStance of the CommIttee. Tlle. fifth point T.'l.ised a question of principle 
affecting all Government offices and could not be accepted by G.:>vernment. 
It was subsequently decided 4;0 make the enquiry a model one, restricted to 
~he Bombay Currency Office and the terms of refert'nce were altered accord-
mgly. 
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RECOMMENDATIONS OF THE ENQUIRY COMMlTTElI: APPOINTED IN CONNECl'ION" 
WITH mE STAFF OF CURRENCY OFFICES. 

26. THE HONOURABLE MR. G. S. KHAPARDE: Will GOi·ernment be 
pleaBcd to statf' (a) the personnel and terms of reference of the Enquiry 
C-ommittee appointed in connl"ction with the CUITf'ncy Office staff and 
wht:ther their report hUll been receiverl by the Government' 

(b) If the answer to the iast portion of the above is in the affirmative. 
whether the recommendations made by the Committee will he given 
immediate effect to 1 

(c) If not, from whll.t date it i~ prupof!ed to give e~ct to t.he recom-
mf\ndations 1 

THE HONOURAl3Y.E SIR ARTHUR Mc~ATTERS: A copy of the terms 
of reference as finally adopted is laid on the table. Mr. J. C. Nixon, I.C.S. 
(formerly Accl)untant Oeneral, Bomhay), presided over the Enquiry Com-
mittee, the members of which were \Ir. A. G. Gray, ManaJ!el' of the Bank of 
India, Limited, and Mr. S. N. Pochkhltnawala, Managing Director, Central 
Bank of India, Limited. The report of the Committee hilS -been receive~ 
and their recommendation for a.n incre3.8e of pay of shroffs in the Bombay 
Currency Offictl, which has been aoceptcd by Gover~ment and approved by 
the Standing Fi.nance Committee, will be givfm effect from the 1st March 
1931 ; similar retJ.djustment in the Bcales of pay of shroffs in all the Currency 
Offices being made from the same date. 

TeNnll oj ,.eJeretlce oj the OUrTetI.OY Office8 Enquif'1J C'ommiltu, 

(a) To examine t·he nature a.nd quality of the work done by the clerical ste.ft in the 
Bombay Currency office and in the office of the Accountant General, Bombay; and to 
report whet·her the disparity ill great enough to justify the existing disparity in pay scales. 
A comparison should also be made with conditions prevailing for simiI&r staff in the 
Bombay Customs, Posts and Telegraphs and Mint. 

(b) To detennine and report with reference to the minimum pay of servanta of the 
local Government in parallel clerical grades, whether the minimum in the Bombay Currency 
bftlee' constit.utes a living wage and whether, according to the standards of the Bombay 
Government the Rcales are reasonably adopt.ed throughout their course to the style of life 
of the type of men recruited for t·he purpose. The Committee will be provided with 
ata-rements of the clerical pay scales sanctIoned by the Bombay Government for offices 
doing similar work in Bombay. 

(c) To examine the conditions of sen·i"e and amount and responsibility of work done 
by Bank shrofts in Bombay as compared with the pay scalell, quota of work and degree 
of responsibility of the shrotTs in tho Currency offices and Mints, and to report whether 
there is any case for raising the pay of the Currency office shrotJs. 

ALI.-bDL\ CURRENCY UNION BULLETIN. 

27. TUE HONOURABLE MR. O. S. KHAPARDE: Will Government be 
pleased to 8tllt~' (a) .whether they are aware of the publications of the All-India 
Currency Union Bulldin ! 

(b) If BO, whether any II.ction is taken by the officers concerned to 
remove the complaints de'\crihed therein 1 

THE .HONOURABI.olIl '3IR ARTHUR McWATTER.'3: Gov'3rnment are 
aware of the publioation of the Bulletin but in accordance with the ordinary 
procedure, no action is taken Oft any point raised therein until it is oomrnuni· 
cated officially through the 'prescrihed ,-,hannel. 
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ADOLI I ION Ol!' J'HE TWO ApPOINTMENT!'I OF' DEPUTY CONTROI.LER~ OF THE 
CURRENCY IN INDIA.. 

28. TB"E HONOURABLE MR. G. So KHAPARDE: Will Government be 
pleased to state (a) whether there wt're thlee offices of the Deputy ('on-
troller of the Currency in India! 

(b) Wbether one of tbem bas now been abolished and whether any 
saving was thereby effected ~ 

(c) Will Government be pleased to state what will be the annual saving 
if the remaining two offices are abolished' 

THE HONOURABLE SIR ARTHUR McWATTERS: (a) Yes. 
(b) The post of Deputy Controller of the Currency, Northern India, was 

abolished in July 1928. The annua.l saving is ro~hly Re. 44,000. 
(c) This part of the question apparently contemplates the a.bolition of the 

two offices and not merely the abolition of the posts olthe Deputy Controllers. 
It would be quite im,:>Ossihle to tio without the administrative work done by 
these offices and I am unable to see how any other suitable arr9.ngements 
eould he made. It is impossible to estimate savings in a hypothetical contin-
gency which could never arise. 

EXl'O,TS AND IMl'OIlTS OF AGRICULTURAL PRODUC"l'S DURING THE LAST 
FIvE YEARS. 

29. lEE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 
Will Government be pleased to lay on the table a ~omparative statement 
showing the quantity and value of the exports and imports of various agricul-
tural productll during the last five years including the current financial year' 

THE HONOURABLE MR. J. A. WOODHEAD: The Honourable Member 
is eferred to the Annual Statements and Monthly Accounts of the Sea-borne 
Trade of British India, copies of which are in the Library. 

PERIOD FOR °I'RE RETENTION OF VALUE PAYABLE PARCELS IN POST OFFICES. 

30. THE HONOURABLE RAJA RAGHUNANDAN PRASAD SINOH: 
Has Government considered the advisability of' cancelling the reduction of 
the period of V. P. Ps. remaining in post offices from 10 to 3 days for 
delivery! 

THE HONOURABLE SIR ·JOSEPH BHORE: The Government t.ave re-
ceived several representations on the sub;~ct, and they are !riving their careful 
consideration to them. • 0 

RUNNrNG OJ!° A.~ EXl'RESS TRAIN via THE LOul' LINE FROM HOWRAH ·1'0 ~EW 
DELHI. 

31. THE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 
Do Government propose to run an express, or faster train than hitherto, 
from Howrah to New Delhi ",4 the Loop line, for the convenience of pasaen-
gen , 
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THE HONOURABLE MB. .T. A. WOODHEAD: It is not possible for 
Ocvernment to take any part in the arrangement of time tables. Copies of 
the question and of this answer wil1 he sent to the Agent, East Indian...Rail-
way. 

RESTORATION OF DRY Cows TO A MILK-BEARING CONDl'rION. 

32. THE HONOURABLE RAJ A RAGHUNANDAN PRASAD SINGH: 
With reference to the Honourable the Home Member's remarks made in 
course of the debate in the Legislative Assembly on 22nd January, 1930, will 
Government be pleased to state whether they have since considered the 
question of .. cows which have ceased to be, milk-bfO!aring in cities and which 
might be restored to a milk-bearing condlliion "! 

THE HONOURABLE SIB FRANK NOYCE ~ The Imperial Council of Agri-
cultural Research are collecting data as to the rates at which it is & paying 
proposition to tra.nsport the milch COW!! which are at present slaugt.ered in 
the cities after one lactation hack to stock raising districts. 

INOOME OF THE KANORA. VALLEY RAILWAY. 

33. THE HONOURABLE RAI BAHA.DUR LAI.A RAM SARAN DAS: Will 
Government kindly state: 

(a) what was the income during the YE'ar ending 31st March, 1930, of 
the Kangra Yaney Railway from (I) coaching, (2) carriage of 
goods of the Mandi Hydro-Electric Scheme, (3) carriage of goods 
other than of the Mandi Hydro-Electric Scheme; 

(b) what, allowing for the guarantee of the Punjab Government, has 
been the nett income of this Railway during this period after 
deducting the cost of working and interest on capital ! 

THE HONOURABLE MR .• T. A. WOODHEAD: The Agent of the North 
Western Railwav has been askerl for this information and it win be sent to 
the Ho'n")urable Member as soon as it is received. 

EXPENDITURE ON THE INDIAN ~TATE RAlLWAYS CENTRAL PUBLICITY 
BUREAU. 

34. THE HONOURABLE RAI BAHADUB LALARAM SARAN DAB:-
(i) Will Government kindly state what has been the total cost of maintain-
ing the Publicity Department of the Indian State Railways firstly, in India 
and secondly, oversflas! ' 

(ii) What br,s been the special increasl' in revenue from first and' 
second class farrs attributaole to the work of this Depu'm3nt t 

THE HO'SOlJBABJ.E MR. J. A. WOODHEAD: (i) 'rhe fi;?:nres for the Indian 
State Railways Central Publicity "Bureau for the year 1921)·30 which are, I 
think, what my Honoura\)le friend requires, a>:e as follows: 

(a) in lnt/ia---a net amount of Rs. 5,62,987; namely, B.s. 7,98,582,. 
le'3s receipts of R". 2,35,595. 

(",) OverSea8-Rs. 2,47,370. 
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iii) I am afraid it is not poss;ble to say exactly what increase in the first 
and second class passenger fares was obtained as a result of this expenditure. 
which was not, of course, entirely on encouraging first and second ~l~ss pa~sen
ger traffic. But owing to the general trade depression and the pohtIcal Ml!ua-
tion in India it is certain that~he results were not as good as they mIght 
otherwise ha~e been. It is known that many tourists cancelled their trips 
to India which they had arranged to make in January, February and March, 
19'10. 

CONCESSIO~S GRANTED TO THE ARMY DEPARTM"ENT BY THE INDIAN STATE, 
RAILWAYS. 

35. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS: 
(i) What w&.s the total sum of the usual concessions given to the Army 
Department on eaeh of the Indian State Railways, (a) in passenger fares and 
(b) in goods freight, for the year ending 31st March, 1930 t 

(ii) Will Government kindly state whether there is any contract for any 
definite period between the State Railways and the Army Der,artment about 
concessions in fares and freights; if so, for what period 1 

(iii) Will Government kindly state whether it is intended to continue· 
these concessione on State Railwa:re during ensuing years ! 

THE HONOURABLE MR. J. A. WOODHEAD: (i) I w mId refer the 
Honourable Member to the reply given in another place to a question asked 
by Mr. K. C. Neogy on the :>5tl. Sept.embE:;r, 1929, where the position WM fully 
explained. Any attempt t,o ascertain the difference in revenue involved by 
the quotation of special rateg and fareg for military traffic would be a very 
lengthy and somewhat expensive undertaking, and I do not think it could 
result in any accurate fieure of the financial value of th3 conce8sions being 
ascertained. 

(ii) There are contracts for definite periods between the Secretary of' 
State and the State-owned Railways worked by companies regarding" the 
charge of special rates for military traffic. These periods vl1ry in the case of 
different railways. 

(iii) Government do not at present propose to discontinue charging I:lpecial 
rates for military traffic. 

TOTAL SAVINGS DUE TO THE INTRODUCTION OF 'l'HE DIVISIONAL SYSTEM 
ON EACH OF THE STATE RAILWAYS. 

36. THE HONOURABLE RAI RAHADUR LALA RAM SARAN DAS: Will 
GO\ ernmcnt kindly state what has been the total sa, ing effected on eacH of 
the State Railwilys by introrluction (If the Divi&ional System? What was the 
tot~l num~e~ of officers lind their salarit's ~)pfore this "ystem WM ll.d'lpted 
and what IS It now, on each of the St!tte RaIlways? 

~E HO~OURABLE MR. ~. A. WOODHEAD: An investigation is being 
made mto the advantages whICh have resulted. fr.lm the introrluction of a divi-
sional organisation on the North Western, East Indian and Great Indian 
Peninsula Railways, and a statement of the financial effect will be sent to the 
Honourable Member later. 

I am sending the Honourable Member a statement g:Villg the information 
he aeks for in the Jatter· part of his questien. . 
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REDUCTION IN RULWAY FREIGHTS ON AGRIQULTURAL PRODUCE IN EACH 
OF THE STATE RAILWA.YS. 

37. THE HONOURABLE RAJ BAHADUR LALA RAM SARAN DAS: Will 
G;)vernment kindly lay on the table of this House a st.:~tement showing, in 
detail, the reduction in rates of railway freight on agricultural produce On 
each of the Indian State Railways IlS a result of the re~ommtDdations 
of the Royal Cummission on A~iculture 1 

THE HONOURABLE MR. ,J. A. WOODHEAD: The Roval Commi9sion 
on Agriculture did not make any specific recommendation for a re.duction in 
railway freight ra.tes 011 agricultural produce. I am, however, laying on the 
table a statement Mowing the actual recolftmendat:onR made regarding freight 
rates for agricultural produce a.nd the action 'ta.kE'ln thereon. 
----------------------------------------~-------------------------.~ 
Report of the Royal Commission on Agriculture. 

Paragraph. 

219 
(Chap. VIII). 

313 
(Chap. XI). 

Extract. 

As the quality of his cattle im-
proves, we anticipate that the 
~tdWUwtinationofthecw
tivator to purch&118 fodder may 
disappear and that an active 
demand for it may arise. Rail-
waYB showd encourage this 
change of attitude on the part 
of the cultivator by offering the 
lowest rates for the transport 
of fodder compatible with their 
position &8 profit earning con-
cerns. 

,,-e are not inclined to aocept the 
view that rates are generally too 
high, but we recommend a 
periodical revision of rates with 
a view to the adjustment of 
their incidence as between 
various aorts of produce aecord-
ing to their relative ability to 
bear and that arrangements 
showd be made by the Railway 
Board for this purpose. 

Action taken. 

The views of the Royal CommiB8ion 
on Agriculture were communi-
cated to the Indian Railway Con-
ference Association who re-
corded thereon the following 
resolution :--

.. Railways have given this matter 
their close attention, and the 
majority are already carrying 
fodder at low schedule rates. 
The recommendations of the 
Royal Commission should be 
borne in mind ... 

The Railway Board have examined 
the rates now being charged for 
fodder over the principal rail-
ways and are satisfied that on 
most railways these rates are on 
so Iowa basis that there is no 
scope for a reduction. They are, 
however, continuing their exa 
mination of this question with 
a view to taking such action &8 
may be considered desirable. 

The views of the Royal Commis-
sion on Agriculture were com-
municated to the Indian Rail-
way Conference Association who 
recorded thereon the following 
resolution :-

.. Recommendation to be noted." 

Railways constantly have under 
examination the int'.idence of 
their freight rates on all com-
modities carried by them and 
make adjustments therein &8 
circUDl8tances require, from 
mnetotime. 
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'COMMUNAL B·~~SENTATION IN THE REC:a.(J'IT~·.r OIl LABOURERS, ETC~, 
.. IN WOBX$HOPS AND FACTORIES UliIDE~ THIl CONTROL OF THE GOVEBlilllEliT 

OF INDIA. . 

3S. THE HONOUBABLE RAI BAHADUB LALA RAM SARAN DAS: Will 
-'Government kindly state whether conimunaJ representation is observed 
in the recruitment of labour for Government workshops and factories and of 
the menial Services including State Railways! H not. why not t 

THE HONOURABLE RIB JOSEPH BHORE: No orders having general 
application to all workshops and f~ries under the control of the Central 

-C..overnment have been issued on the subject of communal representation fa 
the recruitment of labour~rs -and infer or servants employed therein. No 
necessity has arisen for the issue of such genera] orders. ' 

TOTAL AMOUNT OF INCOME· TAX AND StT.PER-TAI REALISED DURING TEE 
YEARS ENDING 31ST )lARCH, 1929, AND 31ST MARCH, 1930. 

39. THE HONOUlLULE &AI BABADUB LALARAM SARAN DAS: Will 
Government kindly state the tota] amount of Incom,.::-tax and Super-tax 

':realised in India during theyea.rs ending 31st March. 1929, and 31st March, 
.1930 1 

TilE HONOURABLE Sm ARTHUR McWATTERS. 
Lakhs. 

Income-tax 1928-29 • 11,90 
1929-30 12,17 

Super-tax 1928-29 • 4,80 
1929-30 ~ 4,53 

NUMBER-OF BOB$TAL SCHOOLS IN THE VARIOUS PROVINCES. 

40. THE HONOUBABLB DIWAN BAlIADUB G. NARAYANASWAMI 
-CHETTI: Will Government be pleased to state the number of BOI'stal 
'Schools established in the various' provinces with their places of location' 

THE HO~OUBABLE MR. H. W. EMEJtS,ON: There are BorstaI Schop]s in 
"Tanjore and Palalncott8h in the Madras Pre~d~cy, B~ura in the ~ 
Presidency, Lahore in the Punjab, Narsingpur in the Central Provinces ~d 
Insein in Burma. A modified form of Borstal system has been introduced at 
'.Dharwar Juvenile Jail in the Bombay Presidency. 

ACTION TAKEN UNDER THE PRESS ORDINANCES 

~U. TBB lloNoulWILE MR. SATYE]ljDRA CHANDRA GROSE 
-XOULIK: (i) Will Government be pleased to lay on ilie t8.l>!e a cOniplete 
-statement showing the names of papers, periodicals, monthlies, etc., from 
-whom seCurity under the Press Ordinance, promulgated on the 27th April, 
1930, had been demanded and how many had suspended nublication on 
account of ~e ~tkid de~d , ... 

(ii) Will Gove1j1l1ll.ent. be. pleased to l!l'y on the table a statement showing 
-the names of papers, penodicaIs. magazmes, etc., as also of printing presses 
'from whom security has been demanded under the newly Promtilg8ted ' Press 
-:()rdinance , -

o 
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TIlE HONOURABLE MR. H. W. EMERSON: The information is being. 
",ined and will be suppUed to the Honourable Member in due·course. 

PBOPOB'l'ION OF INDIANS AND ANGLO·INDIANS EMPLOYED ON. STATE: 
RAILWAYS. 

42. THE HONOURABLE MR. SATYENDRA CHANDRA GHOSE 
MOULIK: Will Government be pleased to lay on the table a si;atement 
showing the proportion of Indians and Anglo.Indians employed in the-
d.Uferent departments of the State RaHways in India 1 

THE HONOURABLE MR. J. A. WOOl>HEAD: I would refer the Honour-
able Member to the statements at pages 58 and 59 80nd Appendix ' "F 'in. V oluma 
1., and to Appendix' C' in. Volume II, of the Railway Board's Report on 
Indian Railways for 1929.30, copies of which are in the Library of the House. 

EXPENDITURE OF THE CEN'rBAL BANKING ENQUIRY COMMITTEE. 

43. THE HONOURABLE MR. SATYENDRA CHANDRA GHOSE 
MOULIK: Will_Government be pleased to state the expenditure already 
incurred in connection with the Central Banking Enquiry Committee 1 

THE HONOURABLE 8m ARTHUR MoWATTERS: The total expendi. 
ture of the Indian Central Banking Enquiry Committee till the end of Decem. 
ber, 1930, is Rs. 2,69,261.1·3. 

EXl'ENDITURE INOURRED IN CONNECTION WITH THE ROUND TABLE! 
CONFERENCE. 

44. THE tHONOURABLE MR. SATYENDRA CHANDRA GHOBE 
MOULIK: Will Government be pleased to state the amount of expenditure 
incurred in connection with the Round Table Conference ~ 

THE HvNOURABLE SIR BROJENDRA MI'ITER: 'The expenditure 
incurred in India in connection with the Round Table Conference is approxi. 

"mately Rs. 1,96,796-6 but no information is at prest"nt available as to the 
expenditure incurred in England as the charges will be finally adjusted in the 
Home Accounts. 

PROCEDURE FOR THE CONSIDERATION OF MATTERS EMERGING FROM THE 
DISCUSSIONS OF THE ROUND TABLE CONFERENCE. 

45. THE HONOURABLE MR. SATYENDRA CHANDRA GHOSE 
MOULIK : Will Government be pleased to state if they intend to hol<i 
conferences in India to settle questions referred. to in the speech delivered 
by the British Premier in bringing the Round Table Conference to a close ~ .' THE HONOURABLE SIR BROJE...~RA MITrER; The whole question. 
of future procedure for the consideration of matters emerging from the discus. 
ilions of the Round Table Conference is at present under the consideration of 
His Majesty's Government and until a decisioll is :reII~hed, Q"vernment aw" 
unable to make any statement on the subject. 
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RELIEF OF AGRICULTURAL DISTRESS. 

46. TID: HONOURABLE RAI BAlUDUR L.u.A. JAGADISH PRASAD: (a) 
Has the attention of Government been drawn to the agricultural 
depression prevailing in the country ! 

(6) If so, what measures, if any, are under the contemplation of Govern-
ment with a view to relieve the present agricultural distress ! 

(e) Does Government contemplate adopting any of the following 
measures: 

(i) the stoppage of the import of wheat to India, 
(ii) the imposition ~f a. duty on imported. whea.t, 
(iii) a reduction in the railway rates on wheat, 
(iv) a. revision of the exchange ra.tio , 

(d) Is the shipping freight on wheat from Australia to Indian ports le88 
than the railway freight from the Punjab to Calcutta. and other Indian 
ports! 

(e) Is it the intention of Government to reduce the railway &eight 0. 
wheat from the Punja.b to Calcutta and other Iudian ports! 

THE HONOURABLE SIR FRANK. NOYCE: (a) Yes. 
(b), (e) arid (e). I presume that tht" Honourable Member is refelTing to 

action by the Government of India. As regards reduction of railway freights. 
I would refer him to the PreS'J Communique, dated November 17th, 1930, 
relating to the reduction in the rateR on wheat from the Punjab and the United 
Provinces to Karachi and the 'Press Communique of .January 29th, 1931. 
relating to() the reduction in the rate from the Punjab to Calcutta. I place 
copies of these communiques on the table of the House. As regards the 
stoppage of the import of wheat into India or the imposition of a duty on 
imported wheat, I would remind the Honourable Member that the total pro-
duction of wheat in India in 1929-30 was estimated at 10,353,000 tons. The 
imports of foreign wheat into India, mainly from Australia, during the current 
fiscal year up to January 24th amounted to 110,884 tons, as compared with 
268,935 tons for the same period in the previous fiscal year. The total imports 
have thus been very small indeed compared with the total Indian production 
and have been more than counterbalanced by exports of wheat amounting 
to 193,606 tons and export of flour up to December, 1930, amounting to 36,743 
tons. In theAe circumstances, Government consider that the prohibition of 
the import of wheat or the imposition of & duty on impor;;ed wheat would 
have had no effect on the internal prices of wheat and w(\uld not, therefore, 
have assisted the cultivator. At the best, it could only have h~lped Indian 
wheat to replace the Australian wh€II.t which. but for it, might continue to 
be imported. The situation in regard to imports is, however, being carefully 
watched. The reply to that part of the Honourable Member's question which 
relates to the exchange ratio is in the I!egative. 

(Il) Present sea freights for wheat from Australian ports to Bombay are 
lower than the combined railway and sea freights from the PunjlJ.b to Bombay 
and present sea freights for wheat from Australian ports to Calcutta are lower 
than t~e railway freights from the Punjab to Calcutta. 

This comparison does not, of course, take into account railway freight 
in Australia which is necessa.ri1y one of the elements of cost in placing 
Australian wheat on the Indian market. 

c 2 
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Oomm""iq1d, dated 171A NOtJtmlM, 193t1. 

The existence in India of a large surplllB of wheat, est.imated at not less tha Ila million 
tons, which even at the low pri(,88 at present prevailing is unable to find a m!lo1"ket eitb~ 
Within or outllide India, has been engaging the anxious COIlIIideration of the Government 

.ef India, and neither they nor the Railway Board have failed to ~ the serious eJflI!lt 
on railway earnings of the loss of the traffic whlch in more nonnal conditions might reason-
ably be expected in this c,Slmmodity. It seems possible that, if movement by rail to 

. Karachi is substantially cheapened during the period before the large wheat crops anti· 
cipated in Australia and the Argentine come on the market early next year, some ~ 
at any rate of the surplus Indian crop may be absorbed by export; and the North Western 
and East Indian Rail_y administrations have, therefore, decided, with the apprOval of 
the Government of India and the Ra.ilway Board. that the following reductions should be 
brought into fo>rce immediately, and remain in f01"ge until the 28th February, 1931 :-

On the North Westem RailtJJCJY.-In place of the _present C{K Schedule, the C[R 
Schedule will apply to traffic booked to Kar'lchi in full wagon loads for distances over 
that railway of not less than 600 miles The dilIerential rule as regards distance will 
apply for distances less than 600 miles. 

On the Ecut Indian Railu'fly.-In place of the existing C/B and CIM Schedules, the 
,CiQ Schedule will apply to traffic booked to Karachi in full \V!Iogon loads, except traffic 
originating at stations on the Bombay, Baroda and Central India Re.ilway, the Bengal and 
North Western Railway, and the Rohilkund and Kumaon Railway. 

As an illustration of the effect of this reduction, the freight per maund from LyaJIpur 
. to Karachi wiJ) be 6 annas 10 pies, instead of 11 annas. 8 pies at present charged 

The results of this action, and the future position of the wheat market in India will 
be closely watched by the Government of India. 

Communique, dated 29th January, 1931. 

The Government of India have given very careful consideration to representations 
that have been made to them that some ~rt of the existing surplus of Indian wheat would 
find a market in Calcutta if railway freIghts from the Punjab to Calcutta were reduced. 
Their investigations do not lead them to anticipate that any feasible reduction in freight 
rates would result in so substantial an inerease in the movement of wheat from' the Punjab 
to Calcutta that there would be no net loss to railway revenues; but t·hey have arranged 
with the Punjab Government that the Railway Administrations concerned will graut 
from 1st February, 1931, until the 31st of March, 1931, a rebate of one·third of the 
freight on all consignments of wheat booked to Calcutta from all stations in the Punjab. 
The cost of t·his rebate will be borne by the Punjab Government but will be refunded to 
them, should the grant of the rebate be followed by a substantial inOl'ElaBe in the tonnage 
of wheat Imported by .rail into Calcutta. 

NUMBBB OF PBOSEOUTIONS UNDEB THE CHn.D MABJiuGE RESnlA)NT ACT. 

47. T:u HONOUlLABLE RAIBAJU.DUB Lu.A JAGADISH PRASAD :.(a) 
How many·prosecutions have been made under the Chlld.M...rriage ~t 
Act (Sa.rda Act) since its enforcement! 

(b) Ha.ve a number of marriages taken place in contravention of the 
'Fovisions of this Act without any action being taken , 

(e) If so, what steps, if any. does Goverament pzopOBe to take to·make 
the enforoe·ment of the Act more efteetive , 

TIm HONOUJU.BLB MR. H. W. EMERSON: (a) The ~n is being 
collected and will be supplied to the Honourable ·)(emiIer in due 0GKJne. 

(b) ('..overnment. have no reason to -suppose t.hat action has .not been 1;aJten 
'on ADy oompla.int filed iLl accordance with the provisions of the Act. 

(e) ~ not n.ri~. 
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GBANTS TO THE BENARES HINDU UNIVER8ITY. 

48. Tmc HONOUBABIJil RAI B.urAD'OB Lu.A JAGDISH PRASAD; (a) 
What- recurring grant' does the Government of India annually give to the 
Benares Hindu University! 

(6) Has the Government of India decided to give. besides the annual 
recurring grant, a non-recurring grant of rupees fifteen lakhs to the 
University in three annual instalments of rupees five lakbs each to relieve 
the University of its financial difficulties! 

(e) Has the grant for the current year been withheld by Government! 
,ed) If so, which of the two grants, recurring or non-recurring, has 

been withheld ¥ Or have both been withheld' And for what reasons' 

Ta.E HONOURABI,E 8m FR~1'iK. NOYCE: (a) Rs. 3 lakhs. 
(6) The Government of India sanctioned a non-recurring grant of Rs. 15 

dakhs, payn.ble in 3 three instalments, viz., Rs. 3 b.kbs in 1929-30 and Rs. 6 
la.khs in each of the years 1930-31 and 1931-32. . 

(e) .and (d). Orders have il.'sued for the pa.yment of the first insta.lment of 
the lonnual.recurring grant for the current financial year to the University. 
The second in~talment will be paid in March next. The second instalment of 
the non-recurring grant which is due this financial year will be paid as soon as 
the University authorities have satisfied Government that the stipulation in 
regard to reduction of indehtedness which was laid down when the grant was 
sanctioned has been complied with. 

VISIT OF SIR ARTHUR SALTER TO INDIA. 

49. THE HONOURABLE R.A.I BA.HA.DUR L.u..A. JAGDISH PRASAD: (a) 
Has the Government of India invited Sir Arthur Salter to consult him 
regarding certain plans of Government in respect of an economic reorganisa-
tion of the country , 

(6) If so, what are those plans , 

(e) Will Government please place before the House all the proposals on 
which Sir Arthur Salter has been consulted as well as a report of his advice 
thereon' 

(d) Does G<Wernment propose setting up an orge.nisation to study 
C11l'l"ent economic developments and to suggest measures for the amelioration 
of the present economic distress ! 

(e) What amount of expenditure will be incUrred by the Govemment of 
India on Sir Arthur Salter's visit t -, 

THE HONOURABLE MR. J. A. WOODHEAD: (a}, (6) and (e). The atten-
tion of the Honourable Member is invited to tl:te Pres., Communiques issued 
by the Government of India on the 30th December, 1930, and 14th January, 
1931, copies of which have been pl8.C':ld. in the Library. 

(e) A copy of Sjr Arthur Swter's report when pubIiRhed will be placed in 
the Library. 

(d) Government are a.wa.iting Sir Arthur Salter's advice before deciding 
what action to takt'. 
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TRADE DEl'RESSION. 

50. THE HONOURABLE MR. ABU ABDULLAH SAIYID HUSSAIN 
IMAM: (a) Has the attention of Government been drawn to the depres-
sion of trade ~ What step does Government propose to take to improve 
b~' -

(b) Does Government propose to take any action to improve the export 
trade in food grains and jute in order to ameliorate the condition of 
cultivato1'8 1 

THE HONOURABLE MR~ J. A. WOODHEAD: (a) Yes. The real causes 
Qf the present trlllie depression p,re unfortunately beyond the control of the 
Government oi this country. 

(b) The action which Government ha,..-e found it possible to take is indio 
cated in the Press Communiqu6s issued by the ('-illvernment of India on the 
17th November, 1930, and the 29th January, 1931, announcing reductions 
in the railway freights for wheat to Karachi and from the Punjab to Calcutta 
to which I invite the Honourable Member's attention. 

DlDSTRUCTION OF THE TEMl'LEOF RAGHUNATH JI IN PESHAWAR. 

51. TilE HONOURABLlD RAI BAlIADUR LALA JAGDISH PRASAD: (al 
Has the at.tention of Government been drawn to a resolution passed by the 
All-India Sanatan Dharam Maha Sabha Conference at its seFlsion recently 
beld at Allahabad, as published in the Leader of January 23, 1931, pro-
testing a.gainst the order of the District Judge of Peshawar regarding the 
destruction of the temple of Raghunath ji (Raghunath mandir) in Peshawar, 
and requesting ·the Governor General of India, and the Chief Commissioner 
of the ~orth-West Frontier Province, to withdraw the order 1, 

(b) What; was the order of the District Judge of Peshawar referred 
to above. and what were the circumstances under which the said order WIIB 
passed' . 

Ie) Has the said order result.ed in wounding the religious sentiments of 
Hindus all over the country' 

(d) What action does Government propose to take in regat'd to the Selid 
order in deference to Hindu sentiment 1 

THE HONOUROLl!: SIR CHARLES WATSON: (a) Yes. 
(b) A copy of the order of the District Judge, Peshawar, and of the order 

in appeal by the Bench of Judicial Commissioners upholding the order of the 
District .Judge, have been forwarded to the Honourable Member. 

(e) On this point Government on the information at its disposal is not in 
a position to express an opinion. 

Cd) The case is still8'ltb ju1iCl'. but I would invite the Honourable Member's 
attention to the communique issued by the North-West Frontier Province 
Admini~tration, of which a copy has been given to the Honourable Member ... 

ALLOTMl!:NT OF QUARTERS TO MEMBERS OF THE LEGISLATITE ASSEMBLY AND 
THE COUNCIL OF STATE. 

52. To HONOUBABLlIl R.u BAIlADUB LALA JAGDISH PRASAD: (a) 
How many orthodox and unorthodox quarte1'8 are there for allotment to 
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the Members of the Legislative Assembly and the Council of State separately 
for their use during the SesRions of the Central Legislature at Delhi and 
t:!imla, respectively ! 

(b) Is the number of such quarters at Delhi and Simh, respectively. 
sufficient to meet the requirements of all such Members who choose to 
reside in Government quarters' 

(c) Have all the Members, who have chosen to reside in Government 
quarters, been provided with such quarters during the last five years , 

(d) How many Members, if any, have been refused allotment of quar-
ters during -the years 1926, 1927, 1928,1929, 1930 and 1931, respectively' 

(e) How many orthodox quarters have been allotted for the use of the 
Members of the Legislative Assembly and the Council of State respectively 
-at Delhi during the current Session of the Central Legislature" 

~ f) If the answer to (b) is in the negative, do Government intend making 
a sufficient number of quarters available for the use of the orthodox Members 
of the ~ntra.l Legisla.ture , 

THE HONOURABLE SIR BRO.TENDRA MITTER: (~) The number of 
orthodox and unorthodox quarters available for allotment to Members of the 
Legislative Assembly and Council of 8tate is as follows: 

Simla. Delhi, 
Legislative Assembly-

Orthodox. 37 49 
Unorthodox 16 32 

Council of State-
Orthodox. 12 13 
Unorthodox 6 13 

(b) Practical experienue in the past has shown that there are sufficient 
~ uarters in Simla to meet requirements but there is a shortage of orthodox 
quarters in Delhi. 

(c~ The bllllwer is in the negative. 
(d) No figures are available fo~ the year 192ft 

In 1927 four Mem hers were mprovided for. 
In 1928 there appear to have been 23 Members unprovided for. 
In 1929 and 1930 all Members who applied were !WCommodated. 
In 1931 there are still 18 Members to be provided for. 

(e) 49 orthodox quarters have been allotted for the Legislative Assembly 
-and 13 for the Council of State during the current Delhi Session. • 

(f) No additional accommodation IS at pre~nt uuder consideration. 

EMPLOYMENT OF BI1U.REES IN THE INDIA....l'i ARMY, ETC. 

53. THE HONOURABLE MR. ABU ABDULLAH SAIYID HUSSAIN 
IMAM: (a) What is the number of Biharee soldiers in the Indian Cavalry 
and Infantry t 

(b) What is the number of Indians holding King's Commission, and how 
ma.ny of them are Bih&rees , 
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(e) What is the number of India.ris holding VicetOy's Commission and' 
how many of them are Bihareet! , 

(d) What is the usual number of European and Indian soldiers 
stationed in the Province of Bihar and Orissa. 

HIS EXCELLENCY THE COMMANDER·IN·CHlEF: (a) 3 inthe Cavalry 
and 80 in the Infantry. 

(b) 105. Only one of these is known to be a. Biharee. 
(e) The sanctioned establishment of Viceroy's commiasioned officers in 

the Regular Almy is 3,899. The information desired in the latter part of th~ 
question is not available and cannot, I am afraid, be readily obtained. But 
the number must be quite small. • 

(d) About SOO British soldiers. No Indian soldiers are stationed in this 
province. 

APPOINTMENT OF THE BOUNnARIES COMMISSION. 

54. TnE HONOlTBABLE MR. ABU ABDULLAH SAIYID HUSSAIN 
IMAM : (a) B.8.s Government taken any step to give effect to paragraph 21 of 
the Government of India despatch on Reforms about the Boundaries Com-
mission 1 

(b) H the answer to (a) be in the negative, will Government be pleased 
to state when the Boundaries Commission will be appointed' 

THE HONOUlUBLE SIB BRO.JENDRA MITTER: (a) Government have 
not received the decisions of Hjs Majesty's Government on the proposals con, 
tained in this paragra.,h and have therefore not yet taken any steps to giV!'l 
effect to the proposals. 

(b) In view of the position stated in part (a) Government are t..nable to 
give a categorical answer to the question. 

TOMB OF KING KUTUBunDm AIBU:tt AT LABORE. 

55. THE HONOURABLE MR. ABU ABDULLAH SAIYID HUSSAIN 
IMAM: (a) Is the tomb of King Kutubuddin Aibuk at Lahore under Govern-
ment control under the Ancient Monumentll Act' 

(b) Is it in a dilapidated aild disreputable condition ! 
(e) Does Government intend to improve its condition' 

THE HONOURABLE Sm FRANK NOYCE: (a) Yes. 
(b) No. 
(e) Does not arise. 

RESOLUTiON RE FlJTURE CONSTITUTION OF THE COUNCIL or 
STATE. 

TilE HONOURA.BLlII MR. ABU ABDULLAH SAIYID HUSSAIN IM.UI 
(Biha.r and Orissa: Muhammadan): Sir, in rising to move this Resolution, 
I cra.ve the indulgence of the Chair and of the House to overlook the short. 
comings of a new Member. ~Iy advocacy may not be- bril1iant, my reai:lone may 
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not be bril7ht and mv deliverv mav not fit the standards of this august House. 
But, nevertheless, f appeal to you to look to ~he substanct' of the Resolution 
and if it meets with your approval to accord It your support. 

I wish to say at the ontset that my Resolution is not happily wor~ed. .As 
tliere will be no Council of State as such in the future, I suppose the dIscussIOn 
on my Resolution ~ill be academic ......•... 

THE HONOURABLE 'rHE PRESIDENT: The Honourable Member is 
probably unaware that the rules of the House require him to begin his speech 
by formally moving his Resolution in the terms on the paper. He has not yet 
moved his Resolution. 

THE HONOURABLE MR. ABU ABDULLAH SAIYID HUSSAIN IMAM: 
I move the Resolution: 

" That this Council recommends the Governor General in Council to intimat.e to the 
Secretary of State for India and the Prime :Minister the following ;-

(II) That this House does not favour indirect election for the Council of State. 
(b) That this House fayours the retention of the p'resent electorate. ~. 
(c) That this House recommends that tte total number of :Members be increased to 

120. 
(d) That this House recommends that the number of the elected :Members be 80, 

and of the nominated 40." 

This House as at present constituted has always acccrdcd its wp}:ort to the 
Government in al1 their reasonable proposal!'. As we represent the stable 
element in the country and those who have a stake in it, naturally we have 
tried to help the Government whenever they have been in difficulties. Now 
it seems strange that our support should be requited in such a manner that our 
very basis of election is being changed. The Government have already tried 
the system of direct election to this House with satisfaction during the last 
ten years as is evident from the Government of India despatch. I cannot 
understand the reasons that prompted them to forego the penefits of a tried 
thing for the visionary good that may accrue from indirect election. 

I should like to draw the attention of tl:e House to the two models of 
Senate that exist in the British Empire. One is in Canada, which is wholly 
nominated, and the other is in Australia which is wholly elected. South Africa 
has also got a Senate, but as it is a Union and not a Federation, therefore I 
leave it out of consideration. I wish to dt'al with mv Resolution item bv item. 
The first item of my Resolution is tha.t this House recommends dire~t elec-
tion for the Council of State. I note with pleasure that all the Local Govern-
ments with the exception of Bombay and the Central Provinces have recom-
mended direct election for the Council of State. as mentioned in the Govern-
ment of India despatch, Volume I. As regards the franchise, all the'Provincial 
Governments, with the excepti9n of t~e Central Provinces, Bombav and the 
British element of the Government of Bihar and Orissa, support the present 
electorate. The Indian Central Committee which had the privilege of consider-
ing all the opinions adduced before the Indian Statutory Commission has 
~upported direct elect:ion, in paragraph 131 of its report. As will be fresh 
10 the memory of the Honourable Members, the Indian Central Committee 
consisted of four Members of this House and five Members oHhe other House, 
and I am glad to say that all the Members without any difference of opinion 
agreed to direct election from the present electorate. As far as I have been 
able to follow the report, none of these Members have OPFCE(d direct election 
to the Council of State. In face of this unanimity we haH only the adverf'e 
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criticism of the Indian Statutory Commission on direct election. Along with 
the Assembly, they recommended indirect election to the Council of State. 
-The Government of India in paragraphs 144-45 of their despatch have accept. 
cd indirect election in deferE-nce to the recommendations of the Indian Sta. 
tutory Commission a.nd in total disregard of the views of Provincial Govern. 
ments. This II.Cceptance of indirect election is hedged in by two safeguards 
by the Government of India, namely, that the rights of the minorities will not 
-be prejudiced and that the proposal will commend itself to public opinion. 
Since the publication of the Government of India despatch, public opinion has 
not veered round in favour of indirect election, rather, direct election is being 
favoured by this country. In face of all this material evidence I hope the 
·Government of India will revert to their oliiginal preference and will boldly 
·discard indirect election and retain the present electorate. The present 
franchise of the Council of State includes past as weH as present M. L. Cs. 
and M. L. AB.; by discardinp; the present system we wiU be disenfranchising 
all the M. L. As. and the ez·M. L. Cs. altogether. We want to enfranchise 
~ore and more people for the local Councils and the Federal ABsembly. and 
in the same breath we want-to restrict it for the Council of State. It does not 
seem consistent that we should want to' enfranchise more people in the case of 
one Legislature and restrict the franchise further in the case of the other. At 
the Round Table Conference the recommendation for indirect election to the 
Assembly was turned down, but for this House it was accepted because this 
House was not as effectively represented as the AEisembly was. Turning to 
item (e), I may at the outset state that the inclusion of representatives of 
Indian States in the Council of State was not a decided factor at the time 
when I sent in the notice of this Resolution. Therefore my recommendation 
is only for British India. The Round Table Conference has already accepted 
150 as the strength of the House, and therefore this part of my Resolution will 
commend itself to the House without anv comment on its merits. The real 
contentious point is item (d), in which I ask the House to recommend a reduc· 
tion in the proportion of nominated Members. The Bombay and Punjab 
Local Governments have supported this view, that t·he numbcr of elected 
Members should be increased. '\\ ith the passage of time the demand for 
popular representation and the e1imination of nominations has gathered 
strength. In view of the fact that the Government has eliminated the official 
block in the Assembly, it would be quite in line with tha t policy if they were to 
see their way to reducing the proportion of nominat€d Memloers from 45 to 
.33 per cent. for this Council. 

With these few words, Sir, I move the Resolution. 

THE HONOURABLE SIB BROJENDRA MITTER (Law Member): Sir. 
for all practical purposes the Resolution which has just now been moved is 
academic. It deals with the question of altering the existing Council of 
State. Clause (a) of the Resolution deals with the method of election; clause 
(6) deals with the electorate; clause (c) deals with the number of Members 
and clause (d) deals with the proportion between the elected and the nominated 
Members. Sir, it would be unprofitable, I submit, to discuss these interesting 
.questions in view of the developments at· the Round Table Conference. The 
present idea is not to continue the existing Council of State, which is the Upper 
·Chamber in a unitary form of Government, but to have an Upper House in 
a Federal Legislature which would include representatives not only of British 
India but of the States as well. Sir, the Prime Minister in referring to the 
.composition of the Legislature remarked that this_was one of the unsettled 
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problems which still required work. This who!e qucstion of method of elec-
tion to the Upper House, its size and composition wi1l have to be settled in t~e 
further discussions which it is expected will take place before long. In thIS 
connection I would refer Honourable Members to paragraphs 25 and 26 of 
the report of the Sankey Sub-Committee, which I understand i.s in the hands 
of Honourable Members now. Sir, it is a matter of pleasure to us as also of 
profit to the House that Sir C. P. Ramaswami ~yyar! who ,,:as a memb.er of 
that Sub-Committee, is present here to-day. SIr, I WIll not tIre the patIence 
of the House by reading those two paragraphs, 25 and 26, of the Sub-Com-
mittee's report. The net result of the report is this, that this question is 
unsettled at the moment; it requires discussion between representatives of 
British India and representatives of the States, and it will depend also upon 
the constitution of the Lower House. All these questions are intimately 
connected with one another and the expression of a definite opinion on the 
future constitution of the Council of State is, I submit, futile at the present 
moment. Sir, without going into the merits of the Resolution, the Honse 

will realise that the question of the method of representa-
12 NOON. tion of British India in the Upper Chamber assumes an 

entirely new aspect, when the Upper Chamber, in the new Constitution, will 
include represen~atives of the Sta.tes. In view of these considerations I sub-
mit that this House should not proceed to express any definite opinion on the 
question before the necessary discussions take place and before we know what 
will be the constitution and the structure of the other House, what will be the 
constituent units in the Federation and other relative questions. Sir, in the 
circumstances, I hope the Honourable Mover of the Resolution will think fit 
not to press the Resolution to a vote. 

THE HONOURABLE SIR C. P. RA...\iASWAMI AYYAR (Madras: Non. 
Muhammadan): Mr. President, I ha4 the honour to serve on the Federal 
Structure Sub-Committee of the Round Table Conference where this ques· 
tion of the constitution of the Upper Chamber was discussed very thorough. 
ly. The learned Mover of the Resolution started by saying that this House I 

was unrepre'3ented on the Round Table Conference. It so happened that 
I was a :Member of this House and was present at that Conference; and I 
may further add that in my first speech, which will no doubt be reproduced 
in the full text of the proceedings of the Conference which will shortly be 
published, I took the view that direct election to the Council of Stat.e or 
rather t.he Federal Upper House would be advantageous on the ground that 
the more the choosing of the second Chamber is out of popular control, the 
more it is detached from the realities of politics; But other considerations were 
pointed out, and I may summarise them, not because I hold that it wiU be 
a profitable mode of discussion at this moment to go through those matters 
threadbare, but because I desire to point out the difficulties in the way of 
a complete solution at the present moment and the considerations thai have 
to be borne in mind before we arrive at anv d4;lfinite decision. In the first 
place, as the Law Member pointed out, it is impossible to decide the final 
composition of the Upper House before we know how the I.ower House is 
going t,o be constituted. With regard to the Lower House, it wes fairly 
conceded at the Round Table Conference-ami opinion was well-nigh unani. 
mous-that it should be constituterl on a direct election basis. If that is 
so.' there is a great deal to be said in favour of the Upper House being con-
stItuted on the basis of representation of the' various entities or units of the 
Constitution such as the provinces and the States; that is, whilst the Lower 
House wonld represent what may be called "the general popular element" 
-throughout the country, the Upper House may well be desip:ned to represent 
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the provinces and the States which form part of the aggregate. In every 
~onstitution ahpost that idea ha.s been kept in mind. Let. me illustrate. 
Excepting a few Balkan States and a few Baltic States, practically every 
modern constitution has got two Chambers, but most modern constitutions 
proceed on the footing that the Lower House should be representative of 
the people at large and the Upper House should be representative of the 
provinces or the units of thE" Federal structure. That is so in the case of 
Canada which contains a nominated Upper House, in the case of South Mrica, 
which is partially nominated and partially elected, and in the case of wholly 
eleo1led sena.tes like those of the Uuited States ~nd' Australia, and the same 
idea is carried out in France. The result of a survey of the constitution of 
Upper Houses discloses that one of the Houses at least is representative of 
the various units of the constitution, that is, the various provinces and States. 
To say that is not to deny them a popular character, because it must be rc-
membered that the mode of election favoured by the Round Table Conference 
by a majority is by theprovin<:ial Legislatures which will be in the immediate 
future, it is hoped, entirely or almost entirely elected bodies. But the ide& 
is that provincial Legislatures or other forms of electorates that may be· 
devised will send up representatives who will preserve the state identity 
with the advantages of popular suffrage. The attitude of such an Upper 
House would be a corrective to or ElUpplementary of the attitude which is 
sought to be represented in the Legislative Assembly. But it is too soon 
to dogmati!:lE" on what would be the final ~omposition of the Council of State· 
nntil we know what the Lower HOllse is to be. If as a matter of fact the 
recommendations of the Round Table Conferenl1e are carried out and imple-. 
mented and the I.ower House is practically wholly elected on the· British 
Indian side of it and will contain no nominated element excepting the bare 
minimum necessary to represfmt the official point of view, then we shaH have 
to consider very carefully in the immediate future whether the Council of 

'State should not be representative of those other interests, attitudes and 
outlooks which have representation in Upper Houses elsewhere. Thus. 
therefore, unless we know the composition of the Lower House and unless 
we know also whether the Indian States are coming into the Federation and~ 
what that type of Federation is going to be, it win be too early to come to 
any definite conclusion on the composition of the Upper House. I would; 
therefore suggest to the Mover that it is too soon to force a decision upen the 
problem of direct election or indirect election to the Council of State. In 
oertain contingencies and if the Lower House assumes a shape which is not 
at present contemplated, it may be necessary for us to express an opinion in 
favour of direct election. What is meant by indirect election does not neces-
sarily mean an election not represen~tive oJ the popular view point, but 
election by colleges or groups or sets of people who would 1'(lpresent an atti--
tude and a point of view different from the point of view represented by the 
electorate for the I..ower House. Therefore also the question of the retention 
of the present electorate is prematurely raised. If that be so, the number 
of members and other incidental matters may be left over. Finally, let me 
conclude by saying that what is (0 be done at the moment is to work for the 
Federal idea which is a new one. Those who went to England did not go 
there with the idea of this Federation. It was made possible by the patrio-
tic a.nd fa.rsighted activities of the Princes who came round to a. Federa] idea. 
and simultaneously pronounced in fa.vollr of a Federation with a self-govern-
ing British India.. That having l>een postulated, the whole discuuicn took 
a new aspect and therefore we must not in this further investigation proceed 
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on the basis of the ideas that were current before the final decisions of the 
Round Table Conference were reached. I would therefore appeal to the 
Mover not to press the Resolution at this stage. The time may arise later. 

THE HONO'URABLE MR. ABU ABDULLAH SAIYID HUSSAIN IMAM : 
Sir in winding up the debate, I wish to make a personal explanation. Sir 
Ra~aswami Ayyar took it that I started by saying that we were not repre· 
sented on the Round Table Conference. What I said was that we were not 
as effectively represented as the Assembly was. 

THE HONOURABLE Sm RAMASW A.l\{I A YY AR: I accept the amend-
ment and notice the implications. 

THE HONOURABLE?tIR. ABU ABDULLAH SAIYID HUSSAIN IMAM : 
As regards the merits whether the present system is a good syst.em or the 
one suggested by thE'! Round Table Conference, I may say, Sir, that the 
M. L. Cs. will be elected by a popular body and they will naturally represent 
the provincial opinion and not the opinion of those who have a stake in the 
country. However, as this question is still open and seems rather premature, 
I beg leave of the House to withdraw my Resolution. 

The Resolution was, by leave of the Council, withdrawn. 

ELECTION OF TWO MUSLIM MEMBERS TO THE STANDING COM-
MITTEE ON PILGRIMAGE TO THE HEDJAZ. 

THE HONOURABLE THE PRESIDENT: '" ith reference to the motion 
adopted yesterday that the House should elect two Muslim Members to serve 
on the Committee on Pilgrimage to the Hedjaz, up to II o'clock this morning 
two nominations had been received. Those are of the Honourable Mr. Syed 
Abdul Hafeez and the Honourable Sardar Saheb Suleman Mitha. I declare 
those two Honourable Members duly elected. 

"MOTION FOR THE ELECTION OF THREE MEMBERS TO THE STAND. 
ING COMMITTEE ON ROADS. 

THE HONOURABLE Sm JOSEPH BHORE (Industries and Labour Mem. 
ber): Sir, I move: 

.. That this Council do proceed to the election for tht' rest of the financial year 1930-31 
in sucb method 88 nlfAY be app~ved by the Bon~bl~ the President, of three.J(ember~ 
to serve on a Standing Committee on Roads which will be appointed by the Governor 
General. in Council, and the constitution and fUDctions of which shall be 88 defined in tbe 
Resolution on Road Development 88 adopted by the Council of State on the 4th 'U--b 1930. .. .......". 

The motion was adopted 

THE HONOURABLE THE PRESIDENT: Nominations for this Staluling 
Committee will be received up to II o'clock to-morrow morning, the 12th 
February, 1931. 

TPe Council then adjourned till Eleven of the Clock on Thurl!dav tlle 
12th February, 1931. • , 


